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Lk T e NOHECAHO\I
yow Bggow, s Iﬁ cxaru:.e of the Dowers . conferred by "Section 274 of the Tripura
w , ' ' MummpalAct 1994, the Siate Govammentharcov igkes the fOHOWIHO‘Ruleb
: ! namcj\r—— . _ ) !
 PRELIMINARY _ - --
ot ;ifl.é aud > 2 _I_.- (i) The e nﬂe: mav be called thc Tupum T\/fummpahtles (Conduct of
i Commence- ‘:lectlon) Rules, 1995 ;
R ment. /]
o (i) nmr shall come inta force a.t once ,,j
béﬁni:iraln,' “2. (1) Ta these piles unless. tLe context csthﬂrwnc Tequires,— :

(@) “Act” means the Tripura Munlf‘lpal Act 1994 (J."n;ura Act No. 8
... of 1994).; -

" ) “Ballot Box ltﬁuludeb any box ba.g ot oth“r receptacle used for the
msertmn of ballot paper by voters 3

(e} ¥Coutterfoil” means the coun’serroll attiched to a ballot paper
printed under the provisions of these Rules 5




i
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N {d) “Llection Commission” means the Siate Panchayat Election
Commission Constituted Uader Article 243X of the Constitution
: of India read with Sestion 176 of the Tripura Paunchayat Act, 1993 {Act
’} Neo. 7 of 1693)

| (¢} “Electoral roll number” of a Defson Mmeans—

I

j () theserial number of the entry inthe cleatoralrollin respect  of that
person

' (i) the serial number of the part of the elsotoral roll in which such

[ entiy occurs ; and

(ii) the name of the Mueicipality to which the electoral roil relates ;

(f) “Form” means a form appended to thase rufes, and inciudes a
translation’ thereof in Bengali ;

(g) “Marked copy of the electoral roll” means the copy of the electoral
roll set apart for the purpose of marking the names of electors to whom
ballot papers are issued at an election ;
& ® “Polling Station ” ia relation to slection of ‘Municipality means
the place fixed for taking poll of that ejection ;
(1) . "Presiding Oficer” includes any polling officer performing any of
the functions of a pr emdzng cﬁicer under sub-ruEe (2), or sub-rule
(3),: of rule 9. r .

(i) “Returning Officer” meansan oficer apn osnted under sub-rule (1)
i of Rule 5 of these rules and includes an Assistant Returning Officer
appoinied under sub-rulc [ of rule 6 for performing any fuzction he is =

awth orised te perform ;
(k) “Bection” means a section “of the Act ;
() “Voter cn election duty” means any polling officer, presiding
. oificer, or other public servaat, who is an elector in the const;tuency
and i is, by Leamn of his being on ekctm-: duty, unable fo vote in the "
polling station whers b= is entifled fo vote ;
(m) “Polhng f%\,geut * means 2 Polling az ent appointed under thcse rules
= . andinclndes-acagdidaicand theelesiion agentofa candidate and 1n{:1ud
. S I'I;‘.Ilt‘f‘ Foihng Agent :

o ) (2) The sxpression nsed in these rulss§ad not otherwise defined shall
2o T et s havethé mexning assigned to the in the. T Tripura Municipal Act 1994.
(3) The Tripura General Clatses Aot 1966, shall apply for interpreta-

s O g L “tion of these rules as it applies for the "interpretation of an Act of the
! legislatures®of ‘the - State*of Tripuras o
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CHAPTER-II .

ADMINISTRA MA ”'{TNERY FOR
CONDUCT uF- ELECTION, .

DUDe“ﬂt““’ . 3.4 } The superintepdon ence, direstion and ‘control of the prepa“atlon of
fi%"icfiﬁ‘?“m slectoral rollsfor, ant the vonduct, of,. all elsstions to the Municipalities
shali be vested in the Elestion Commission” appoiuted by the State
Goverfnment under Article 243K of the Co'lth’Eutlon of India read with.

“Section 176 of the Tripura Panchayat Act,. 173*. L e o
(2} Subject to the provision of sud-rale (1}, the Elesting: Commissioner
s may make such o“der as may. be nsce ssary fui th\, or oposes me ntmned
P L EE ,_Sul)ﬂ‘ule (l) .

Appomtmem B 4. (1) For sach DTSH:]CI. the Elecfmn Co‘n‘msuon shall, in consulation
gqu@‘;"it - with the State Government appoint a - District Maunicipal Eleetion
. Election - Oﬁicar . . . Officer wao shall bc th-, District "vhgrstrate of the District,

- (2) ub}ect to the Supcrmtendcnce dmactlon and contfol 6f"1he

: -+ Election Commlssmn the D'sl:uct Munmpal Election Oﬁce" shall

T o - . supervise the - Dreparation of Electoral rolls and the condmt of all
clections Wlthm hIS 1ur1¢:llctmns under mese rules.

) The  District Mumcipa] Electlon Oﬂicer shall perform such other
fumtmm, as may be enfruc.fed to Tnm by the Election Commission, -

7=

: Appomtment off " wmlFa, (J.) For evel 5 constltuenc}’ for overy election tofill & seat or seats in

Rg;‘;’;’”‘g b Mummpahr} the Election 2 omm[es;on bhaﬂ in 'c_onbuhanon with the

. State Governr“en‘t._appolnt a Relufnlnﬂ Ouwr "W]ho shall be the Sub-

- 5y Bivisional Officer *v]thm whose temtonal qusd {ction the constxtuency
or @ part thereof is mtutdted 01‘ may appo-nt _ny other oﬂiCm of the

State Gov erament as Reuurlng officer. .
_ Pxowaed that no.hmf? in t}I ése ru]cq shall Urevent the Election Commission
from apbointing the same “Derson to be'the Réturning officer for more
man one constituency of g Manmpahn or “Municipalities, '
L (‘2) ‘g shiti B the' ge:ﬂmaldut}f of the Returmnc Officer at any election
b ol “to do stch aets and hingy us MY be nedessary #for canduct of the election
' 1n tbe manner-'pro?laed inder. :,h’ese r’me-- 2

W Y )
sy ek

6. (I) Tne E]ectlon Comrmssmn ma‘r, f,,npomt On& af Inore persons as

T, B PN i

Appointment

:gf;t Assigtant - Asqlctant Returning Oﬂicvr to absmt Refurmnc Ofﬁceun theperformance
L o N e - } e

tﬁce‘ : ::-f hls functlons
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(2) Every Assistant Returnisg Oficer shall, subject to the coatrol of the
Returning Officer shall be competent to perform all or any of the
functiops of the Returning Offiver.

Provided that no Assistant Returning Offizer shall perform any of the
functions of the Returning Officer which relates to the serutiny of nominations
unless the Returning Officer is inevitably pr evented from performing the said
functions.

7. The Returning Officer and the Assistant Returning Officer shall perform
their duties and discharge their functions ander ths superintendence, direction
and control of the Election Commissions.

8. The list of the Pollitig stations where Poll shall be held for election
of members of Municipality shall be prepuared and published on the
manner provided in Rule 7 of the Tripura Municipalities (Registra-

" {ion of . Flectors) Rules 1995. ; '

9. (1) The Returning Officer shall appoint a Presiding Officer for each
' polling section and such  other Polliag Officer or Officers as he
thinks necessary to assist the Presiding ‘Officer, but shall not appoint
any persoa Wio has been amployed by or on behalf of or has been
otherwise working for 4 candidats in or about the election to be a
- Presidiog Officer or Polling Offigérs.
Provided thatifany Polling Officeris absent from the Poliing station the
Presiding Officer may app oidt id his place-dny person who is present at the
polling station other than a person wio has béen efaployed by or on behalf of
or has been otherwise working for a candidate in or about the election to bethe
Polling Officer, and shall, when such appointement is made, inform the
Returning Officer accordisgly.

(2) The Polling Officer shall, £ so directed by the Presiding Officer,

, petform all or any of the functions of the Presiding Officer under these
rules. o '

~ (3) U the Presiding ‘Officer owing to his illness of for any other

- uravoidable reasensis absent from the poliing station, his functions
tions shall be performed by such Polling Offficer as has beea previously
authorised by the Returning Officer to perfom such functions during
oy such absehce. 5

Expianation :—Reference in these cules to the Presiding «Officer” shall,
unless the context othersvise requires be deemed to include any person petfor
ming any function which heis authorised to perform under sub-rule (2) ot as
the case may be under sub-rale (3).
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CHAPTER—IIT
GENERAL PROVISION

10. (1) For the First General Election of the Municipality under Section
- A%ofthe Actand thereafrer forits new Coustitution the State Govern-
Mment shall, by a Notification publishedin the officiaj gazette call upon
every Gongtitusney of Municipality to elect members in accordance
with thess rules. B
(2} When the seat of a member elected to a Municipality becones
‘vacant oris  declared vacant or his - election to a Muaicipality is
. declared void, the State. Goy_e;pggentrs‘hall, by notification inthe gazette,
11 . call upon the constituercy to elect a petsoun for the parposes of filling
the vacancy-so ¢aused and these rules shall apply so faras may be, in
relation to the election of 5 member to fill §uch vacancy, '

11. Assoonasthe Notification has begn _p_uBlis,hed under sub-rule (1) or (2)

~of Rule 10 calling " apos “a;"'g;o_ﬁsfﬁti‘zé;é}f"tq elect” member or members,
~ the Election -Coﬁlrﬂi'sls”iﬁn"sﬁili, ’ Bj""'i';f._f:e ot inokd Notificition in the Offcial

: (’a}f*:thé idst date for maki ng nomination whichshall be the seventh day
O Gifter I’f-hé' date of publication of the Notificatios- -of, if that dateig a

R oliday; the next  sudeesding day"’ which is sot'a publio holiday ;

(b),  the date for sorutiny of uominations . which shall be' the day

, iem;]_le(digt_el)g___fg_llg}}{ipgﬁhq last date for maklng nominations, or if that

hohday : . ] . 2 . .
(€) " thelast day forthe withdrawal of ca ndidatures, which shall be the
second day after the date for the seratiny - 6f napifdtions, or, if that

. day iy a public holiday, the Bext. succeeding day - which is not 2 public
holiday ; 5 g s :
(d) the date or dates on which the poll shall, if necessary be taken,
which -6t the- first of which sall bs a didte not éarlier than the fifteenth
" day after the last-date for withdrawal of candidatue.; T
{e) " The 'hour of which thé poll shalt commince and the hour at which

day isja public holiday, themi)(ct succeeding day which is not a public

- 1t shall close on the date or dates fixed for polling.

) the dﬂte,bﬁgfq_w}f;igh@? elg?ffc}n- Sh‘;}il. bé_'completed ;

(2) The Election Commission may, for sufficient cause and with the
* provisions approval of the State Government postpone the date or extend
i 'tlie-period_,ﬁz;'edrfcn:polli:ng.!'. b 0 :

12. On the issue of the Notification under Rule 11 Returning Officer shall

give public notice of the intended electionin Form 1by affixing a copy thereof
insome COHSpl_:(_g‘Illd;li?; places in his office, the office of the Municipality and ia

. such other places ashe‘thji'ﬁlfcs_ fit, and invite nomindtions of the candidates for

such election ?ag‘if)’_iqg the t__iqtjc's',__'jﬁllacgs, and time at which the nomination

papers atfe to be delivered.

W
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13. (1) Any person, if pot otherwise disqualified wader the provisions of
the Agt orany order made thereuader miy be nominited asacandidate
for clection to 2 Maniclpaiity from aany of tue Cowvsiliususy o in&at
Mounicipality, if his name is included in the Flectoral Roll of that
Lonstituency or any other constituency inthai Muanicipality.

(2) Nomination papersin Form 2 shall be supplied by the Returmng
Officer to any voter on demand.

14. (1) Onany of the'dates, fixed for filling nomiaation wader clause (2)
of sub-Rule (1) of Rule 11, each candidate shall cither in parson or by
his proposer deliver it to the Returaing Ofcer duringths tinzandat
the place specified in the order undef Rule 12, 2 nominition pajar duly
completed and signed by the candidate and by a voter of the constitueacy
as proposer : .. o

Provided that for the purpose of nomination fo: slestion from a consti-
tuency reserved for scheduled castes or scheduled .tribes persons, the nomi
nomination paper shall be accompanied by a copy of the Scheduled Castes or
the Scheduled Tribes as the case may be, ceriifizate granted by a compstant
authority and thatthe original copy of sush csriificate shall be produced at
the time of delivery of such nomination paper to the Returning Olfcer.

2) Anyperaonwhosenamels entered in thevoterlist of the constituency
for which the candidate is nominated and whois nol othirwise disguali-
fied, may subscribe as proposer ; .
Provided that he shall not subscribe as proposer for more that one
nomination.

(3) Every nominatién paper presented to the Returning Officer shall
be tn form-2. -

Prowded thata faﬂure to complete or defects in completing the declaration
as to the symbol in a nomination papet in Form 2 shall totbe decemed to be

‘a defect of substantial character within the meaning of sub-rule (4) of Rule 22.

(€] Notmng in this rule shall prevent any candidate for being nominated
by mote than one narmnatma papers for elactmmnthesame constituency :

-

rowded tha.t not more thau four nomination papers shall be presented by
or on Gehalf of any candidate of a"cepted by the Returning Oficer for election

tn the same Gonstituency. .

(5) Oathe pre:.antatlon of the nomination paper, the Refurnmg OBicer
“shall saﬂsfy himself that aames ‘and the clecioral #oli numbers of the
"' candidate and his propmer as entered on the momibation paper are the

§ame a3 those’ entered in thé Elestorai Roll,

¥
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Provided that Returning Officer shall permit any  clerical or technical
error in the nomination paper in regard to the name or numbers to be corrected
in order to briag them ip conformity with the corresponding entries in the
electoral roll and where necessary may direct that any clerical or printing error
in the said entries shall be ovmooked

Classification 5. (1 For the purpose of thege Rules symbols are cither reserved or free
-of Symbols, o as bpeCIﬁed in the appendix to be attached :

(2) A Teserved symbol is a symbol w]:uch is res\.rved by Elegtion
COH‘LmlSSlOl’l of Tndig for 2 recognised political party for exelusive allot-
mert to contestmg candldate ar cand1datea Set up by that party.

Classification 16 For the purpose of fhese Ru[es fLCOEDIbEG. Political Party means a politi-

gf)ﬁf::%?ng:g} - calpartv recognised by the Flectwn Comm.lsswn of lndla as a National Party
L or a State party of this State
17. (1) The free symbol which may ba chosen by the candidate at

Symbol for
_,the election h om any constituency are spemﬁed in the first schedule.

Election.

: (2) Where at any such electwn more nomination .Papers than one ara

_ dehvered by or-on behalf of the. candidate, the ducla*‘atlon as te symbol

made i in the nomination paper first dehverad and no other declaration as

.to symbo]s, shall be taken into constderatmn undei Rule-l? even .lf the
“ﬁrst nommatwn paper has been re_;ected T s

——_ caadl 13 a(D) For the purpose of these Rules a Ga.nd[da.t" shalll be deémed to"be

“date shall be - : + o set up by a recognised political party if—

deemed o be

stupbya T + (a)' thecandidate Has madéadcciaratwntothat eﬁ‘ectinhis nomi~
-Pohucal Pary, -+ rvation:paper . ; and-- {

(b) =2 notice in writing to that eifect so as to reach not later than
" 3. P.M. o the last day of withdrawal of candxd’tture bemg de}wared

to.the Returmng Oiﬁccr of the Constltuency and S sl

(c). " thesaid noticeis signed by the President, chairman or Gan”‘lal
: 3 “Secretary of the recognised political parties, or if there is no General
PET e Secretary, the Secretary of the: state . Unit, of the recognised political
party.or by any Member of such polmca.l party duly authorised by
such Premdent Chalrman \.Ienerdl Sec*et:ny or Sezrefary, as the

o case may be. ;

s oo (2) The daly attested bPeClﬂlen blc"ﬂa.tT-lAE of the President, Chairman,
2 General Secretary or Secretary of the. State Umt of therezognised p olmcal
party or of such authorzsed Member where o Member has been zutho-

¥l rised tosigh'theinotice; 4 letter to that effect by the Presidsat, Catirman,
General Secretary or Secretary as the case may be, shall be seat to the
4 3 et S L “respeciwe Returning Officer 50 as to reach ]:um bﬂfore the date of scrutiny

RS e “of the nominatien papurs
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19. (1) A Candidate in Municipality Election from any constituency shall
give in order of preference thie symbols specified in first schedule.
(2) Notwithstanding anything contained inthe Sub-Rule (1) of this Rule,
if at any election the nuraber of fcandidates, other than those set up by
recognised political parties, cxceeds the number of free symbols specified
in the first schedule, the District Municipal Election Officer may, for
smooth conduct of election , by an order, specify additional free symbols
[or allotment by the Returning Officer to each of the candidates.

20. A candidate for an election from a constituency of 2 Municipai Area shall
not be deemed to be declared nominated for election 'from a constituency uniess
he deposits or causes to be deposited in cash with the ,Returning Officer con-
cerned a sum of Rs.250/- or where the candidate is & woman or is a
member of the scheduled castes or the scheduled tribes a sum of Ras.
Rs. 125/-.

" Provided that where a candidate has been Lnominated by more than one
somiuation paper for election in the same constituency nof more than one
deposit shall be reqmted by him under this Rule.

21. The Returmng Ofﬁcer shali ‘on receiving the nomination papers under
Sub-Rule (1) of Rule 14 from the person or persons delivering the same, enter b
on the nomination paper itszlf serial number, and shall sign thercon claarly
the date on whm& and the hour at which the nomination paper has b veen delivered
to him and shall as soon ds may be thereafier, ciuse to be afixed in Form 3 in
¢ome conspicuens place in his office 2 notice of the nomination containing des-

i

* criptionsimilarto those contalned inthe nnmindtlonpa_pef both of the candidate e
and of tha propcser : : &

22 (1) Onthe da.te fixed for scrutiny of nomination papers, the candidates
or their election agent and one *proposer and no other person may attend
at the tinie and place appointed in this behalf and the Returning Officer
shall give them all reasonablé facilities for examining the momination

" papers of all condidates which have been delivered within the time.
(2) The Returning Officer shall then examine the nomination paper and , él;_
shall decide the objection which may be¢ made to any nomination and
may cither on such objection or on his own motion, after such summary
eﬁquiry, if any, as he thinks necessary, reject any nomination on any of
. *the following grounds, namely — ° - @)

(a) that the candidate is disqualified for being chosen to fill the seat by
or undel’ the Act ;

(b) that the proposer is not a voter of the constituency concerned ;
(¢) that there has been a failure to comply with any provision of the
Rules 13 and 14 ;
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b=

(d) that the signature of the Cialidate oo the prososer on the o onma-
Ilon Ppaper is uot cer-ume

€3) Nothing contained in r'Iau\,c (€} or (d) of sub- Ru]e(j) bhau be
deemed to-authorise the Tejection of the nomination of any L,a.ndldate an
the grouad-of any-irregularities in respect .of a nomination paper, if the
_candidate .has been duly rominzied by m, #ans of aaother nomination
pape; m teb-)‘-"t of wlhch no lrrc’hﬂdﬂtm nive been committed.

-,(4} Tne . Returnmg Officer shall not reject any nomination paper on
- thegro and of any. defect which is not of substantial character.

“(3)- Tht Retur ning Officer. shall-hold- serutiny on the date appoinfed
Tothis behaif under Clause(b) 6f Sub-Rule (1) of Rule 10 and shall fot
. aI!ow ad;ownment cof  the proceadings except whensuch proceedings
,_'arc mterrupted or ubbtrauteu by uot of, open violence or by cauqe be:

3 ;_'ynnd his control - ;

:;{6) The, Returmna Ofﬁcnr shall Bf‘dﬂrbe on cach nominatien paper his
decmon accepiing or, njectmsr the same and 1f the nomination paper
wrcje{:ted bhall recmclm wntmo bncf ofhln reasons for such rejection.

“Listiof validly 23, {IJ Immedlatcly after all-homination .papershave been scrutmmd and
‘”Qf’;;ma“.’.d el edecided -and. :Qecisions: ac"cpllncf{)f'rcjecilngthe same have been recorded
T letuzmufr Offiger _shall . "prepare 1in. form -4 a list of validly
weinated candidates thatis to say.the . candidates whcae nnmmatlc*ls'.
have he:n found vdlul and ﬁfﬁ}{ it, on his Dotice board.:" -
{2) 'I‘he nomtnumn of: every s.uch caqdrdate shaxl be ehown in the said
Lo £oooalist ag it a ppf:drs i 1 mmnatmn paper. . VELLE B '
W;thdrawal of 24 (1) “Any Candldate may w1thdraw his caud1d1h)re by‘ a notice i 10 writing
Neminations - +4 o0 '-wmch shall b& stoged by him' And cl¢!1VeI'ed before 3 O’clock in the -

b
?rczgg% Qa:’g:;--- s L ai‘ternoen* sonths day: ﬁxed ~nnder Qlagse {c) of sub-Ruie (I) of .

~#idalte .- Rule [l te thc Returning Officer eithet: by such candidate i person
wte, WD bv,hlb .election agent who . ha.e. been a\ui;harr_sadmthls behalfin 'writing. _

O T \Topcrbon-Who has "given a nnfice ofw-.. hd”r'ctwa.l of his candidature
Vo rander®ube -Rul& (1) shall be allowed to caneel the notice.

A L eR Ay Al Attice ‘of withdiawal  of. .candidature upder subsR ufe {1y shall
sl s e - beiwtorm-$and shallcontaia ‘the- particalarss; set out thétein “and'Gn
“ireceipt of suclisiotice the: Retarning Officer shall aote thérdin'° the ¢
and time at whlch it was delivered. t

L 874

A . B e "4} ks “The Returnmg Oﬁigc “iHallon "bcmg. at:s.ﬁed a3 to the genuineness -
S ot s ST not;ce (‘_!leth'CiI‘El.Wa.l“ 408 Identlty oftheperw ns dehvermcr it under the

aub-;ule s‘l) cau: ano‘tlcem meﬁtob d‘ﬁﬂc‘?d o2 his Notice Board
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Pfcp.amﬁ‘% 25. (I3 Immediately after the expiry of the period within which candidature-
:‘Pd P;‘%f?:‘;f niay be withdrawn under- sub-rule (13 of rule 24 the Returning Officer-
ion of Lis #3 ; . “ 5 i
Contesting . shall’ prepare in Form 'f, a .llit of contesting candidates, that isto say
Candidates. .. . candidates whose nomination papers have been finally accepted and
who have not withdrawn their candidature within the said period.
(2 If the list is prepared inmore langueges then one, names of can—-
didates therein shall be arranged alphabetically in the script of such one-
' of thoselanguages as the Election Commissionmay direct.
(3) Alphabetical “order referred toin sub-tule (2) shall be determined.
with reference to surnames of the candidates where the surnames are-

written first and in other cases the names proper of the candidates ;

(4 Immediately after the preparation of list of contesting candidates
referred insub-rule (1), the Returning Officer shail, subject to the
provisions of Rules 18 and 19 and to' ‘any general or special direction
issued in this behalf by the Election Cariimissiou '

(a) "allot one of the differsat symbols to each contesting candidate in
“‘confermity, as far as prasticable, with his choice ; and

(by if more contesting cardidates than one have indicated their
preference for the same symbol, decide by lot as-to which of the candidates.

the symbol, will be allotted. The allétment of symbol by Returning

Officer to a candidate shall be final : -

Provided that while allotting a symbol, the Returmnnr Officer shall give-
preference to the candidate ofa recoguised State Political Party of any other
State or registered/unregistered Political party or an unrecognised un-registered.
i R Pohncal Party, which exists in this State of Tripura.

st s+t () every candidate or his election agent shall forthmth be mformed
- - . of the symbol alloited to the candidate and be supphed with specimem
thereof by the Returning- Officer.

(5)""Tnﬁ “Retutning Officei shall: immediately, afier its preparation:
causaa.copy of the list of contesting candidate to beaffixed on the-
Notice . Board in his Office dnd shall also Supplyacopy thereof o each.
Pow of the: contesting candidate or’tobjs.elecftion Agent.

i Appointment.of 26. (1) U a -candidate- desires to ‘appoini :an Election Agent sueh.

Election ,Agent appointment shall be madein Forme8,.citherat the time of delivering:
; :f‘lghrzjggg?rﬁf’f nomination paper or.at a.ny time ‘before the dlection.
ment. -

@ The appoxutment ofthc eIectmn agent “may be revoked by the
candida.tc atany time by adeclaration in Wnttmg in Form-9 signed by
" him and lodged w1th thc Returmg Officer, such revocation shall take:
T effect from the date on which itisso lodged. In the eveat of such

T
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revocation orin the event of election agent dymcr before or during the
peried of clection, the candidate may appoint 4 new Election agent

©..in accordance w1tb. the provision of Sub-Rule* (1)

27,

' .:_datc fixed for poll, present it tothe Premdmg Officer and the Presiding "

(1) Atan electlon atwhlchapml!s tol)° takenany contesting candtdata,
ot his election agenimay appoint one agent and dne relief agent to act
asa polling agent of such’ candidate at each polling siation.
-Each appointment shall be mads by & letter in writing in dupllca_t,e
in Form-10 signed by the.candidate ot his election agent, L oowm

(2) The candidate or his election agéﬁt Shall, deliver the dﬁplicate
copy of the letter of appoi ntment to the’ po!liucr agent who shall on the

© Officer shall retain the duplicate copy pres ated to his in his custody.

., No, pelling agent shall be allowed to pnuorm -any duty at the polling
: Std.tlon un]css hehas camphed w1tu the p: ovision of this sub-rule.

(3) The s.ppomtmant ofapoilmg agcnt may” be revoked by a ’candxda[e. i 2

or his election agent ‘atany tijne:before the' gommencement of the polt
byaduclaratwnm writingin Form-11 signed by him. Such dﬁc{ﬂ.l'a.tlon

shall belodged to the Prasxdlng Oﬂicar at the polhncr station Where tha _
= agunt 15 50 appomted for duty s Yoy

:* et g i S

Provlded that where the appolntment of a. po]llnrr -agentis revolced ‘or

here the poﬂmg agent-dies before thg,commencement ofthe poll, the candi-
“«date ‘or his eléction .agent may at: any time Before the poll is ¢losed appmnt a

S new acent in accordance thh the prowswns of"the Rule: ot .

4
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.28.- Before the date of .publicatioy. of finillistof ¢q AUesting candidateg
‘under. Rule 25, the Returning Ofizer sh;i!. n31ify that the poll shall
be held during the hounrs fixed under Clause (e) of Sub-zule (1) of

- Rule 11 3t the polliaz station fted under Role g %

29_... . S.We és h:remafter : R%ovf&;d, gli‘[:t:'ij:;';t_-g-’_-s;t;'ot_iﬁg -atan. election shall de
59 in Person at.th:e_poﬂing station provided for them- vader Rule 8.

301 atany lection of a cbﬁs'titu'enéjf “of a Mt;nié:ipaﬁty

(@ the number of contesting candidages Ismors than one, 5 poll shalj
E‘)é '__.talk;‘;::n;

S hofpoiitest, B o ! : ¥ -

©n) ,;;'tfm-ﬁ.p;nbeg.'cf;:'ouxreg-;.ﬁ;g condidate is oseagaingt g1 constitaency
m"a.Muuic’i;paIity,e “L1e Retirning. Oficen ‘shall forthwith declare, jn

-.Fﬂralé'fz, -su:h;caﬁdidate-'te')'b'a‘dajly elected: 1o Al the c-nnstitueﬁqy 4

¢ rejected tn.respect of a-par‘ticﬁlar-i-'-'ccunstltuézicy;- the Canstituency shalk
3 .rpmain'vacant-fti-i[ it i3 filfed up undar Role-81.

T
ik 4 g

Temy el B o £n b tnaee vel dg LR —
{¢) no nomination pager 13 received or all tha Momination papers are

SR T  Re ) K
nati nt_ha_s_‘fbpgq__ found valid on Strutiny made

: '.«-e:gatgsftingﬂandiﬂatxs&“{mdér R;!I&’rliS:fDi‘;iﬁ&==:Cbnf-e§fing' candidate dies gng a

Tepart of his-death is;negeived:. before. the. ¢om nenctmIng.of the poll, the

© Returning Officer shall, upa'n-"rb.ai'ng.;sgyisﬁed,'bf the . fact of death of the candi-

date, ¢q nptermand:the Doll ang: Teport: s fact to the State Goveram eat and
the Election -Commigsioa and a]l Droceedings with reference ty the eleciion

_ shall be commenced a new jn a1 Tespect as if for g pew election ;

Provided that election ghal) not be Countermanded due to tﬁe'daﬁth ofa

Contesting candidate unless such Candidafte balony; ta g TeCognisted Nationaj

Political Party or resognised state Political Party.

Provided further that no fariher momination shall bg_l;_neccssaryin the
etise of person who was g :contcsting czudidate gt the time of the Cougter-
manding of the poll. -

Provided also that no persomwho has given g no%ss zil"with_i;-.twai' of

his candidatre ander Rule 16 before the CounterAiniing of tye pall shay
be ineligible for being nominated g A candidyte fop eledtion afier such

‘Covrtermunding.

St
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Ballot Box. 33, Every ballot box shall be of such design a5 may be approved by the
Election .Commission in Comsuitation with the State Government,

g‘:ﬁm ;’f 34. (1) Every ballot Paper ;shall be in. Form=13 and shall be of such de»tgn,
- _'Ot-_"apg_'_'-‘_ size, colour as. the Eleciion Cemmission M3y direct.

- {2) Every ballat paper shall havea counterfoil amched thersto and
-the said. ]Jallotpapun -and tiie gounterfoil shallbein rorm-l3 and the
aartlcuhrs Aher ‘ein shg.llb*m suzh Iawume 7y Im Zu1323 a5 the EiCbtﬂ on
Comm;;.51on may direct, :

{3) Thcnameb of. cﬂndsdatea shaJ Bv ana.ngad,‘on the ballot paperin
the same order in wamh thﬁj apped.l‘ in the hm of contesting candidates,
{4} If,two or more candzdates bear [he sam.. Jjame,  they Sh‘.iﬂ. be -
dlstmﬂulshed by the addmon of'ﬂmr O“Cupah on or insome other manner,

'=i“;ii‘fmem 35. R OutSIde each pol]infr sta‘uon tuere shall b - displayed prominanﬂy- '
f ing
~Station. _ - (@) a notise soac:fymg the. polluw area the vmera {Jf which are entltled

_tovote at the pollmg station and: \V}lvfe tne polhnv area has more than & .

-.13.1'.: oftha élect
{b) cqpy : of the ]Ht of cante"itmg ca.:udidate;,

' one pollmg Sta.tlf)"l thn pam 1530 eanﬂed and

A2 Th& Returm.ng Oﬂ,‘m“r shall Cause to be prowc{ej at every pol?lng ;
statwn pn,es or mgre T*ﬂ’:;a.rtm nts, meramﬁ 1y ruterrerl to in thmze
"rules asa “Votinz Comnp __*ménts”; in w‘nm Vote*‘s cin 1
'votes sereened” fro’n obervation” © ' :

@) T ‘Returning Oficer Ahali provide at'eadh
S E G ; f A e .-u\

station a.. -
'Jie;, of the list of

Fir e

v..,terb in respect of the pollmg area or areas Vote
éntitled to voté At'such poll g station, " insdumentsFor suampinrr
~xédu.t1ngulsjung mark gri. baﬂoug:tp-trb and articles necessary ro"vol:ers _
o mark.the ballet - papers. + The Returaing Odficey 911111 also provide

ateach, poihng station such pthes squipment, ani aziessocies asmay
ot be requisd, forf taking L'le poll_at__s«ch polling stauon R

S On'the day higed for takrnc poﬂ thes Pi emd:ug OFzer shall regulate
the number of voters to be admltted at'any ong’ ‘time inside the pollm_g

Polling Station.
SRR Gy sy statlou\aﬂd s&aﬂ'exc]udeatherbfmm 31] persans other Ihau-— '

o

with the election ;

SR T

¥ gc) pt..raon:s }_authoused  by. the Returnlng Oficer, District MunlCLpaI '
; d_Electzon Ofi‘.lcer, Electl Commi :

LR

(d} candldatps,‘ the,tr cle{:twn, agents and r'%uh]c;ct to the psOVxSI(mS of

it

Rule 27 one polhnrJr agent.of each cand;[datc at a time ;

#f

g of ‘which are . "
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(¢} 2 child ia arms accompasiag an clecter ;

{f) a person accompanying a blind or infirm voter who cannot move-

without being helped ; and

{8) such other persons as the Returning O fiicer or the Presiding Officer-

may empioy for the purpose of identifying the voter,

(1) The Presiding Officer shali immediately before the conmencement
of the poll, satisfy all persons preseat that the ballot box is empty,

(2) Everyballot box used ata poliing station shall bearlabels pasted both
on the outer and innerside of the ballot box marked with—

' (a) the serial number, if'any, and the name of the constituency :
- {b) the serial number, and the pame of the polling station !
\ (¢} theserial number of the ballot b ox where more than one ballot box.

is used in respect of a particular election ; and

') Lmmediately before the commencement oflthe poll, the Presiding

Officer shall demonstrate to the pelling agents and other persons present”

that the ballot box bears the labels, referred to in Sub-Rule (2).

. shall also demonstrate to the polling agents and oihi
copy of the electoral rolls to be uged d uring the polls does not contajn any entry-

(4) The ballot box shall then be closed, sealed and secured and placed.
~ in full viewsof the Presiding Officer and the polling agents.
" 38 Immediately before the commencement of the poll the Presiding Officer

ers present that the marked

other than the marked “EDV” against any name.
3%, (1) The Presiding Officer may employ at the polling station such persons

as he thinks fit to help in the identification of the clectors to assist him or
otherwise in taking a .poll,

(2) The candidate and their election agents or 'po]liﬁg agents shall not

speak to or  address any intending voter in the polling ceatre, but may
submit to  the Presidiag Officer objection againstany voter on any of the
following four grouads ; . o

(2) that his name s not on the Finai Flectoral Roll of that constituency
inyrespect of which the election is being held :

(b) that his claim to be a certain voter shown on the Final Electoral
Rell is false ;

(¢} that he has already voted ;-and

(d) where there is more than one polling station in the same building,.
heis not entitled to record his vote at the polling station in respect of which,

the objection is raised. . :

i

i

i
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(3) As svch voter enters the polling station the Presiding Officer.or the
Polling Officer authorised by him in this behalf shall check the clector’s
name and other particulars with the relevant entry in the elecioral rolis
and then cali out the serial number, name and other particulars of the
Yoler. _

(4) Tn deciding the right of a personto obtaina ballot paper, the
Presiding Officer or the Polling Officer, as the case may be, shall overlack
merely clerical or printing errors in any entry in the electoral rolls, if he
is satisfied that 5uch person is identical with the voter to whom such entry
relates.

(1) Where a polling station is for both men and women voters, the
Presiding Officers may direct that they shall be admitted into the polling
station alternately in separate batches.

(2) The Returning Officer or the Presiding Officer may appoint a
“Womentoserveasanattendant at an polling station to assist the Presiding
Officer generally in taking the poll in respect of women voters, and in
particular to help in searching any women voters in case it becomes
NECesSary.

(1) Avoter on election duty who wishes to vote shall at least three days
before the date of poll approach the Returning Officer oz any officer of
the cnnstztuency designated by him in  respect of which he iz voter
and make an application in Form-14 for the igsue of ballot paper in order
to enable hlm to cast hiis vote. '

(2) The Returining Officer shall oa being satisfied as to the 1dentlty of
such voter on production of letter of appointment in connection with
election—

(a) have the person’s name marked in'the electoral roll ; and 8
(b) issue to such voter 2 ballot paper and permit him to voter on the
spot with the instrument prowded t‘or the purpose:

Provided that the : Returning Officer may fix date and time and place when

" such vote may be cast,

‘Provided further that the contesting candidate, his Flection Agent or an

auvthorised representative shall also be informed of the date, time and piace and
requested to remain present when the votes are cast.

)
(3)  After recording his vote, such voter shall make over the ballot papes
to the Returning Officer im a sealed cover.

(4) The Rsturaing Oficer shall keep the counterioil of such ballot paper

in a ‘separate sealed cover.
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{1} Aaypollingasent may challengethe tiieideniity ofa personclaiming

to be a pariicularvoier by first depositing 2 sum  of fwo rupees in cash with the

43,

" Pregiding :©fficer for each such chillengs.
A{2)7- Oasuch deposit-being mide, the Presiding Officer shall

{1} warn the person {‘,Emlleuced of the penaliy for impersonation ;

(5) read the relevant entty in the rla‘tora} rollin full and ask him
whether he is the perqon r,_ errad ro m that eniey ;

{c) epterhis q__a:nc-and ﬁd;{reS‘; in thelist or challenged voter in Form-15 ;

{(d) require him affix his signiture or thumd impressioa in the said list.

£3) The Presiding Offcer shail thereaflter hold a summary qumry mto
the challenge andimay for the purpese —

(a) reguire the'ehallanger totadduce evidence i proof of the challenge
and the person challenged-to adduce evidence.in proof of his 1dent1ty g
(b) putithe person chaltenged gny question negessary for the purpose
of establishing his identity and geguive him-to answer them on oath ; and
-(¢) administer-an eath tothe pesson challénged and any other person

offering to give evidence.

(4) TIfafter theinquiry, the Presiding D Fizer copsiders that the challenge
~ has .not, been catabhmui he :.;13.11 ailow t‘le Derson chz.llenged to “Votc 5
and if he c&‘hbmurs that the ch a]lenze has been astabhghad he shall: debar
" the person challanged from voting ; ’
'(5) 1If the Presiding Officer is of the opiniow”that the. challenge made is

frivolous or has not beea madein P’oa‘i faith heshall direct that the deposit
‘made dnder suh-rile (1xbeforfeitéd to the Government, aad in any other
" gase, he'shall returd it portirs challenger dt the conclusion of ths inguiry.

(1) Every voter about whose ideatity the Pr c,ldmg Oficer or the Polling
“Dfficer, as the cage may-be, is satisfed, shall allow his left forefinger to
e inspec e'd"’i}y the P:;.s'idir'ic Oficer or :th: Polling Officer and an
‘indelible ink mark to be put on it '

L2 {2y ¥oany vétes refases. to hallow. hlS teft forefinger to be iaspected or

marked in accordance with sub-rale (1) or has already such a mark on his -

1eft forefinger or does any act with 4 view to rem OVlrJ.E the ink mark, he

. shall :mt be suppdied with any ballot paper or:aflows i to vote.

-

(3) Any refercnce in thl:. rule to the left forefinﬂar ofa Vo*er shallin the
case where the voter has his left fofefingsr missing be’ constructed a5 a
zeference to any other finger of hls ieft hand aqd snali in the case where

all the fingers of his left hand are miissing to be constructed as a reference

to the forefinger or any oiher finger of his rizht hand, and shallia the
case where all his finger$ of both the Tands are missing be contstructed as

geference to such exfresity -of his left or vigat.arm as e poissisas,

#

A
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(1) Every ballotpaper shall beforsisgue toavoter, bestamped with such
distinguishing mark as the Election Commission may direct and signed in
full on its back by the Presiding Officer,

(2) Bsxceptas provided in Rule 41, no ballot paper shall beissyed to any
voter before the hour fixed for the commencement of the poll,

(3) No ballot paper shall be issued to any voter after the hour fixed for
the closing of the poll except to those voters who are present at the
polling station at the time of cloging of the poll, Such voters shall be

- allowed to record thely vote even after the c]qsizrg_ of the poll.

4) At the time of issuing a ballot paper Lo 2 yoier, the Polling OFzer
shall— e & Gl

(&) record on its coysterfoil the electoral roll pumber of the voter as .

‘entéred in  the marked copy of the electoral -roll :

(b) obtaid the signatyre of thitmb impression of the said voter on the
- said counterfoil -: - v e el

toll to'indicate that a ball o;ﬁ.'paper hag 'b_éi-;"n_i_s;ued to him, without how-
ever recording therein the serial number of'theballot paper issued to the

(¢) marked the name of the voter in th'q marked copy of the electoral

. . Voter.:. :

Provided that no ballot paper shall be delivered to an elector unlsss he

'+ bas puthis signatare or thumb imipression on the counterfoil of that baliot

baper, L T ; ; -
) ‘Notwii:h"staﬁdiizg“anything contained i subsrule (4) it shall not-be |

cifeten B4 BN Do

Maintenance
of secrecy of
i voting hy.elec-
o b tors within pol-
ling stating and
volmng procedurg,

I

s r_(5] No person in'_lihé‘liqj]'ing s.u‘:a_.'tiohl;_sh_ '
. ..of the ballot paper issued to p@irlticulq;: voters,

3 (1) Everye]ecfotto whoin a.g-b'a.ll;_::t

~ mecessary for any Presiding Offier or Polling Officer or any other Officer.
ttg attést the thumb frgpi‘-msioq of the elector on the counterfoil,

'*ﬂl.:”. 0?‘?‘&5‘”& the serial numbers

Papsrhas'beén fsshed under Rufe

44 or under any other Provision qf:thps'e':fdléé, shall maintain secrecy
of voting withinthe pollingstation apdfar thai purpose observeths Voting

© Voting procedure hereinafter jaid dowg

(2} The voter on receiving the ballot papers shall forthwith—

 (8) proceed to one of the voting compartments 5
: fb) . there make a mark on the baliot pfx;ier With:tﬁe instroment suppiied

for the purpose ou or near the symbol of the candidate for Whom he
intends to vote; oo 5 _
() fold the ballot paper so ag to conceal his vote ;

(@) if req uir’eﬁ', show to the Prasidiug Oiﬁcgr the distinguishi ngmark on

thé ballot paper.

i
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(¢) insert the folded bailot paper into the ballot box ; and /
(0 quif the polling station; Y - y B T :

(&) Every voter sha]JVOte ‘gvithbpf qﬁt__:er g:iefay:

(4 No voter sha.ljbe allowed to enter a voting Compartment whegq

gnother voter Is inside jt. v o= B
.3 avoter to Whom a ballot paper has besn issued, refuses, after

Warning given by the Presiding Offcer, 1o observe the progedure as

laid down in sub-rule(2), the be{l{qtpap:;:r issueto him shall, whether he

bas Tecorded his vots thereon or got, be taken back from him by the |
FPresiding Officer or 3 Polling Officer upder the direction of the '
Presiding Officer. 5 B

(6)  After the ballot P3per has heen taken back, the Presiding Officer

shall record onits back ;hh_wqrfgs; “Cancelled voting procedure violated’*

2ad put his Signature below these words. b
(7) Al tfle ballot D-iDers on which the. words :‘Cancaued : Voting

Procedore Violated” are recorded shall bekept ina Seperate covey

which shal] bégfpa_iys face the u;o_i_'d “Ballot Pall;;'érs : Voting Procedure.

{8) Without prejudice to any other Penalty t5 which a voter, from .
- whom & ballot Paper hag Heen taken hagk undef sub-rule (5), may be
- liable, the ¥ote, ifagy regorded onsuch ballot paper shali not be counted,
46. (1) Ifthe Presiding Officer is satisfied that owing to blindness or other
oliysical infirimity a v of ndbleta fgéééhiﬁeghé 3ymbols on the ballot
PAper'or to make amark the tj:ouﬁ assttance, the Presiding Officer gi
. ' rmit the y 0 take with him a cc}_ﬁiﬁéﬁi:on of not less than
A BEE e o eighteen yias § age 1 the Vordg Compartent For recordings the vote
ontheballst i, his behalf 5t 14" dccofigngs with hiswishes, and,
if‘_ necessary, for foldin; thc l?@!lot__ 'pap‘gr 50 a3 to cq;_;‘ceal the vote z}nd

o

. Anserting it fnto tie ballof Bog - - ) .
Provided that ao pc:sah'sllgg.ll"bs Permmitted to act as'the companion &f m orE, )

than one voter. at any _p"'ollihg..statibn’ on the saine day. . _
Provided fm"_th'.ei‘ thai b efore g,_;y ﬁ?ﬁ_rs;;n' is permitted foactasthecompanjon
of a voter on-dny day under this rule, the perdon shail be required to deglare .
inforn 16 that hé will keep setrit thevote recorded by him on behalf of the 3
Voter and that his hg ot alreddy acted as the cdmp}iﬁion of any other voter
At any polling station on that day, + - . . e '

._« (2) The ?rgsid%gg Qﬁcer shall _k'?aepa-fgc_.qffll"_of ‘blii__{_tfand infirm voter in
" Form 16'(A). T e ey

AT

¢
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Spoilt and Re- 47. (1) A voter who has inadvertantly dealt ;with his ballot paper in such
tugped  Ballot : :

Papéry. : manner that it ba&ﬁozbecankéuiénﬁy use 43 a billot paper may, ofi
returning it to the Pres-id‘iﬁ'g Olfficer ‘and oq satisfying him of the
inadvettence, be given arnother ballot paper, #4d the ballot paper so
Feturned dnd the counterfoil of sch billot papér shall be marked as
“Spailt cancelled” by ihe Presiding Officér,
(2) Ifavoter, after obtaining a ballot Paper decides not be use i,
_ shall_lreturui; to the Eresidgng_Ofﬁce;, and ttge___figiiot Piper soreturned
and the couaterf il of such ballot paper shall be marked as “Returned
Cancelled” by the Presiding Officer. o
(3) Au baﬂotpapg_q__cangi_cell;d underf sub ryle (1) or sub~rule (2) shall
be kept in a séparafe pavkel. = - s
Tendered, 48. (1) Ia person Tepresentisg himself to bea particular voter applies
e B - for a ballot paper after anothét perida as alfeddy voted as such voter,
) ha shall; oa .sétisfactorily, ansWering such unestions refating to his
~ + " identify 45 the Pms’idi’;r‘g;(}__ﬁgeg may ask, -be entitled, subjectto the
fo!lbwi-ug provisions of this role to mark 2 Ballot paper (herein after
in these rules referted to as a “tendered ballot paper)” in the same
mannér as any other élector, e BE T
(2) Evéry stich petson” shall, before being supplied with a tendered
- baliSt phiper; Sign Hié fatie against the entey reldting to him in 2 list in
Form No. 17. -
“ e B N e T S FrE S oY an il
(3) Aténdéréd biliot paper $half B2 (e sqfie as the otyer ballot papers
dsed 4t the pollifg sgeept thatoe . . :
(a) such tendered ballot paper shall be sarially the lastin the bundle of
. ballat papers-issued for use at t:fl_e.‘pg;ling scati_qﬁu ; and
(b) suchtendered ballot paper andits egunterf. oil shail be endorsed on
the back with the words “;gqg?[gd Qau'?g‘Pg?fr’f-.by the Presiding, Officer
in his pw:_;“_l}_:a‘nd_é;::ﬁ higned by him. " " ¥

! IR

’ (4) 'I?he voter, affer ma.rgcmg?. te’n grédi";ﬁallg{ paper in the voting'
_ compartiment and folding it, shall, instead of putting in into the ballgs
ST R e ‘bi'i}?f;' givelttothe Pfesidi'n_g Officer. whea shall ﬁl@iéeii ina cover specially
il k&l fof ‘the pufpese. ¢ lwe. '
Closing of Polly 49, (lj The ;}E’fesic{iug @gﬁbé@. shall blose a polhug station af the hour
fixed in that behalf undér Rulé 1 dad shall not thereatror admit any
elector into the poliing station g% g ' , o i 7
S . Provided that all elétters present atths polling station before if is dlosed
: shall be allowed to cast their votesic . « .. S
o B P 2B (2) Ifany question arises whether aa elector Wwas present at the pollinf§ -
station before it was closed, it shall be decided by the Presiding Officer
and his decision shall l_)e ?na[f ‘ e
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%C;aéiﬁngica 50. (1) As seon as practicable alter the closing of the poll, the Presiding

Officer shall close theslit of theballet box, andwhere the box does
not contain any meshanicai device to closs the slit, ke shall seal wp
glit and also allow any polling agents present to affix his seal.

(2) The ballot box shall thereafier be sealed and secured.

s (3) Where it beconies necessary toused second ballot box by reason
sk v of the first ballot box getting full, the first box shall beclosed, sealed
and secured as provided in sub-tules (1) and sab-rule (2) before ancther
ballot box is put into use. :

L

%:Emt;.;af ~ “ 's1. (1) The Presiding Officer shall , at the.close of the poll, propare ballot
(8] . Y iy e : sy i
SARAR paper account in Form 18 and encolseii in a separate Cover with the

words “Ballot paper Account™ superscribec. e
. . (2) The Presiding Officer shall furnish to every polling agent present at the
. . close of the poll.a true copy of the entries madeinthe ballot paper
account duly attested by him after obtaining a receipt from the said
-~ polling agent therefor. - i
S’éaﬁh;; of 5&1 mj. " 52 (1) The presiding Officer shall then make into separate packets:=
Packets, (a) the marked copy.of the electroal roll;-
(b} the counterfoils of the ussd ballet paper;
~{c¢) the ballot papers stgned in full by . the Preisding Officer but not
issued to the volers ; T
(d) any other ballot papers not issued to the voters ;
(¢) the ballot papers cancelled ".for violation of voting procedurq ;
Wy (f) any other carcelled ballot papers ;
(g) the cover cOﬁta.ining'th'c'i:endéied ballot papers andthe Hist ie
B S & Vi a0 Fofm-=17; ; L, F
() the list of ‘challenged votes ;
LT (i) any o;_ﬁ,e;_papcrs_di:ectcﬁ'ﬁy ‘thga E_ieqtion Commission to be kept
ey = A i a sealed packet. . . ’
N o o (2) Each s'ﬁéhﬂiyéé}‘{ét.sh_ai_i be sealed with the seats of the Presiding
o Officer and with the seals, either of the candidate or.of his election agent
or of his polling agent who may bepresent at the polling station and may
" desire to affix his seals thereon 3 , : - .
53. () The presiding O_fﬁc;r- shall, as early as possible deliver or cause

hie

=2

EEE

~

[0S

c?g‘?l?g’h:s;;?x,- ) to be delivered to the Returoing Offiger at such place as the Returning

¢ic, to the irect—.

B raring Officer may direct : _ P—

0]‘_3'55_-?‘-.,_ Tan s Ry The ballot boxes o, as the case may be the bag of cover referred
g to in rule—50. S 8 -

{b) the Dallot paper ackowdf 5* -

e

-y
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() theseal=d packets referred to in ruls 32 ;and
(d) all other papers nsed at the poil.

(2) The Returning Officer shall make adequate arrangements for the
transport of all ballot boxés, packets and other papers and For theic
safe custody untill the commencement of the counting of votes.

(1) Ifat an clccélon, the p:oa,aeﬁmgs at any polling station are
1nte1mpted or obstrugtsd by riot or opea violense of if 3t an eiection
it s not possibe to take the pollat any pollingstation on ascouat of
any natural calamity, or any other sufficient causs, the Returning
Officer or the Presiding Ofcar for such poiling station shall announce
and adjournment of the poll to a date to be fixed later and where the poll
is 50 adjourncd by the Presiding Officer he shal[ forthwith inform the

Returning  Officer concer ned.

(2) Wherever a pollis adjournsd uader sub-rale (1) the Returning
‘Officer shall unmechai‘f*ly report the ‘circumstances to the District
Musicipal Blection officer and the Election Commission and o the State
Government. The -Election Commission in consultation with ths
State Governmeat shall, by nehﬁca‘cmn, fix date and houss on which
the poll shall recommence and the- Distrigt ‘Muvicipal Flection Officer
ﬁhallﬂx the pollruv sta.tmn at whu,h the nml sha.llba taken.

(1) Ifthe poll at ddy - polhng sfé.txon is adjeurued under rule 54, the
provisions  of the.rule .50 t6 "52 (both inclusive) shall, asfar as

- practicable . apply:as if the poll was ciosed at the hour fixed in that
- behalf under rule 11:

' (2) Tnany a.dJm:rnacf polltﬁe voters who have alredy voted at the poll

so adjourned snall not be allowed to vote agais.

(3) The Returning Officer shall providethe Presiding Officer of the
polling station at which such adjourned poll is held with the sealed
packet cont'a-ining the market copy ofithe list of voters other sealed
packets, the original ballot box containing the polled baliot papers

and a pew ballot box.

(4) The Presiding Officer shall open the sealed packets in the presence
of the polling agents present and use the market copy of the list of yoters

‘at the adjourned poll.

(5) The provision of rules 32 to 52 (both inclusive) shall apply in
relation to the conduct of an adjourned poll as they apply in relation to
the poll before it was so ad]oumed
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In case of des- 56. Itata poll '
iruction cle. of ; '

Rallot Bores. {a) any ballot box used at a polling station is .;.lnlawfuﬂy taken out of
% the cusiody of the presiding Oficer, or is accidently or intentionally

destroyed or i3 lost, ori s damaged or fampered with, to su..
7 ; } s.0amag np ch

thac the resnlt of the poll at that polling station cannot be
o¥ .

]

(b) aaysuch error orirregularity in procedure ass likely to vitiate the

pollis conmitted st a poliing station or at a vlace-fixed for £3s poil.

tite Presiding Oficer shall forthwith report the matier to the Retuysn -
OCicer/Diistrict Municipal Blection Officer who will immediately report \’
the same to the Blection Commission and to the State Government. :
(2) Thereupon, the District Municipal Blection Officer shall, after

. taking all material wlrcumsiances into account, either.

ing

(a) declare the poll at the polling stition to be void ; or '
(b) if satisfied that, the result of 2 fresh poll at the polling station will
not in any way, alter the result of the &lection or that error or
irregularity in procedure i not juaterial, issue such directions to the
Returning Officer as he may deem proper for the further condu ctand
completion of the election. . .- o
(3) Whereapollat apolling statjon is declared to be void under S
clguse (_a)‘_*cfsub rule (2), the District Municipal Election Officer shali ;
- immediately reportthe matter to the Elsction. Commission and also to . :
the State Government, The Election Cog;[[nissionin consultation with ;
the State Gravernment: shall, - by nofification,” fix 4 date and time for
+teking p fresh poll and : thereupan the Distrigt Musicipal ‘Blection T
: Officer shall, fix the polling stationat which poll shall be taken. W g
(4) The provisions of these riiles o' grders made thereun shall apply
i er o toevery such fresh pollas they apply to the original poll.
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i o .. ., CHAPTER-1v

* , + COUNTING OF vOTES
Definition 57. In this’ part, tnless the context otherwis requires—
' -~ @ “Cgﬁdiﬂatc’f means a contesting candidate ;
(B) “Constituéncy” means .a Constituericy of a. Municipality,
() “Counting Agent” means a counting Agent duly appointéd
_ under these rules and includes a candidate and the election
agent of a candidate is who present in the counting ;
‘{' ' Time and 58, The _Ret!_frnin_g Officer shall at least one week before the date,
Pl{j‘ggggg - -Gt the first of the daies, fixed for the poll, appoint the place or places
i ;f{rétés.. wiers the counting of votes will be done and the date and time at which
the connting will commence and shall give a notice of the same in writing

- each candidate or hig election 'agent.’

-+ Provided that i for any reason the Returning Officer finds'it Hegessary
S0 to do ke may alter the date, time and place or places 5o fixed or
any of them alter giving notice of the same in-wirting to cach candidate or
-bis glection agent.

Appointment 59. (1} Each contesting candidate .or. his election agent may appoint
OfCO“‘—“énE such myinber of agents to act as counting agent as the Election Conimi-
) ?gfgfﬁfw  Ssion mmdy direct by a general or special order. R

. 1, ) - w ¢ £ N v . . ol T Ry g '
‘ ;;;gﬂimm_ . (2) Every such appoint’mcu_t shall be made In Form 19 in dopli-
_ Cale, mne copy of which shall bé forwardéd to the Returning Officer while
the -oiher copy shall be made over to the counting ‘dgéiit for production
before the Returding Officer not lﬁféiﬁ‘th-éﬁfdhé ‘hout befgre the time fixed

for cotnting under ryle 58. - | Cudne B

e o U T 8 No countitig’ agerit shalt be ﬁflmi;"ﬁ_‘g’d'inio ‘the place fixed for
T Reties & 4 o _ cdcntmgun{esshe has delivered to' the Retutning ‘Officer the second copy

. /Ot his appointiment lefter under sub-rialg (2)7
Sighing" 1] ic* declaration cofitained thereiti an
"I Oficer pdss valid foi entry it ' the" pla

dfter diily completing and
I f'récéiving"fgmm the Return-
lat figed for counting.

Eauﬁﬁng Ja:gcnt at any time
‘Returning Officer.
o |K’

o

.. @) The revocation of appoi\xffmpnitiié?"
 shdlF-be ‘'mide ml l“ormZQ and.lodge*ﬂ“qth th

ERRE VE L L1 B AT G AT TR
4.r ©O) In the event of _such revocation I?e,fg_re‘gghe commencement of

ST g Boting NGRS e chnioir o TR i eneement of
fresh® abpointriierit in ‘accordinice wth' the BUbRHIE (23 12 pmasas i

| plision U0 60 () TS Retuming Officer shiall e#élude from the place Gx¥d%or
o~ £PIRE SR Votes gl pfons cceptiy s d

ke _ " {a) such persons ‘authorised bythc Election Commission ;

= , -_{b)_f},ggﬁog_gfgut‘h_g.rise}d_._bg the Qig@{i@t Municipal Election Officer ;
(c). puiblic :servant on, duty in .conpection with. the election ;
o {8 sondidates o their elegtion agent.and Counting agent ; and
Jirs e Buch persong- C@;"ﬁﬁ;kﬂ@%ﬂ H-S_-,Qouﬁtigg;mpgﬁyisor and Count-
C - T v ingiAssittant as hé may appoint tQ assist hig.in the counting,
{ : n 1 ..

T
e
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(2) No person who has been employved by or on behalf of or
bas been otherwise working for a candidats in or about election shall be
appointed under clause (¢) of sub-rule (1).

(3) The Returning Officer shall decide which Counting Agent
or Agents shall watch the Counting at any particular counting table or
group of counting tables.

(4) The Returning OCfficer shall not allow more than one count-
ing agent of a carndidate &t any time in the counting hall

{5) Any person who during the couniing of votes misconducts
himself or fails to obey lawful direction of the Re.urning Officer may be
removed from the place where the votes are being counted by the Return-
ing Officer or by any Police Officer on duty or by person authorissd in
this behalf by the Returning Officer.

61. The Returning Officer shall before he commences the counting
explain the necessity for jmaintenance of secrecy of voting to such per-

sons as may be present.

62. (1) The Returning Officer shall first deal with the ballot papers
received by him in sealed ‘covers under Rule 33.

(2) The sealed covers shall be opened ome after another in the
presence Df c:andidates or their election agent or counting agent. E

(2) ’"hc Retummg Cificer shall couni all the ‘Uahd votes in the
sealed covers ahd record the total number thereof in the counnting sheets
in Form 21 and announce the same.

(4) Thereafter all the valid ballot papers and all the rejected
ballot papers shail be separately bundled and kept together in a packet
which shall be sealed by the Returning Officer and such of the candidates
and election agents or counting agents as may desire to affix their seal on
the packet shall be permitted to do so. On the envelope shall be recorded
the name of the constituency, the date of counting and the bmf descrip-

_ tion of the contents.

(5) No Ballot papcrs rcccwed in a sealed cover may be rejected
exccpt on thc ground specified in Rule 64.

03.: (1) The Returmng Ofﬁcer shall open the ballot boxes in presence
of the-candidate or thmr election agent or counting agent.

-(2) Before. any. ballot box" is opened at the counting table the

“counting agents present at the table shall be allowed to inspect. the seal

as might have been afﬁxed thcreon and to satisfy themselves that 1t is in-
tact. S
: (3) T11c Returnmg Officer shall satisfy himself that none of the
ballot- bOXEa has, ‘in fact, been tamipered with.

(4) If the Rcmrmng Officer is satisfied that any of the ballot

"baxes has in fact-been tampered with, he shall not coung the Ballot papers
" .contained in the Ballot box and shall follow the procedure laid down in

Rule 48 in yespect of that Polling Station.

i

&4

i
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64. (1) The ballot papers taken out of each ballot box shall be
arranged in convenient bundles and serutinised.

{2) The Reiurning Officer shall reject a ballot paper.

{a) if it bears any mark o writing by which the voter can be
identified ; or ¥

(b) if to indicate the vote, it bears no mark at all or hears mark
made otherwise than with the instrument  supplied for the
purpose ; or .

{c} if votes are given in favour of meore than one candidate ; or

- Ad) if it is 2 spurious ballot paper ; or

(e} if it is so damaged or mutiiated that its identity as a genuine

ballot paper cannot be established ; or
{f} if it bears a serial number or is of a design different from

the serial numbers, or as the case may be, design of the

T OENRE Y bulies papers  authorised for use at the particular polling

station ; - _

(g) if it does not bear both the mark and signature which it should

_ . have borne under the provisien of these Runleg $ -
Provided that where the Returning Officer is satisfied that any such
defect as is mentioned in Clause (g) has been caused by any mistake or
failure on the part of the Presiding Officer or Polling Officer, the ballot

pvaper shell not be rejected merely on the ground of such defects ;
. Provided further that a ballot baper shall not be rejected merely onm

~ the ground that the mark indicating the vote is indistinct or made more
then once, if the intention that the voie shall be for a particular candi-

date clearly appears from ‘the way the vaper is marked.
" (3) Before rejection . of Ay bailot papér under Sub-Rule () the
Returning Offcer shall allow the candidate or his election agent and the

‘counting agent present a reasonable  opportunity to inspect’ the ‘ballot

paper, but shall not allow him to handle it or any other ballot paper. -
o (4) The Returning Gfficer shall endorse on every ballot paper

- ‘which ke rejecis the word “rejected” and the. grounds of rejection in

abbreviated form cither in his owr hand or by means of a rubber stamp

“and shall initial such endorsement. - L

(5} All ballot papers rejected un&f_:r_ -.this Rﬁle_ shall be-‘bundl_ed

65. (1) For the 11'_3111‘13056 of counting of votes in respect of election

_ {6)Evcry ball_a't‘ paper vsghibh is not rejected under this Rule shall
. be'counted as onc valid vote; , : o 2

A

to a Municlpality a mark in the ballot paper which is not rejected under. °

favour the voting mark has been validity given,
(2) During the progress of counting of vote in connection with

.t-h(:- Municipality, the Returning ' Officer shail count all the valid votes in
-the ballot box and record: the totdl numbers thereof, in the counting sheet

in Form 21.

L T,

Rule-56 skall be counted as one valid vote for the candidate in whose . ®
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(3) After the counting of all ballot papers contained in the
ballot box used at a polling station has been completed
(a) the counting supervisor shall fill in and sign part-Il of
ballot paper account in Form 18 which shall also be
signed by the Returning Officer ;
(b) the Returning Officer shall - make the entries in resalt
sheets in, L,he Form. 22 and announce the particulars.

66 (1} The valid ballot papers of each candidate and the rejected
ballot papers shall thereafter be bundled separately snd such bundleg™: T

made.up 'into a separate packets which shall be sealed wilh the seals ; |3

‘of the Returning .Officer and such of the candidates, thcir EIECtIOEt

agent or counting agent as may desire to affix their scals thereon

" and on fhe packet so sealed shall be recorded the following parti~ 5

culars, namely—
-(a) the name and number oi the' constituency ;

(b} the particulars of the polling stations where the ballot
papers were used; and

(c) the date of counting.

.67. The Returning Officer shall as far as practlcable proceed’
continuously with the counting of votes and. -shall during any’

~ inlérvals when the counting has to be suspended, keep the ballot

papers, paﬁkets and other papers relating to the, election sealed with
his own seal or the seal of such candidate. or e,lecnon or ¢ounting
agent as may desire to affix their seals and shall cause adequate
pr ecautmns to be taken for their safe custody during such intervals.

.68, (1) After completion of the counting of vote the Returning
Ofﬁcnr shall record in the counting-sheet in Form 21 the total number

~of votes polled by each candidate and anuounce the same.

(2) After such announcement has been made, a candidate

._'or in his absence, his eiection agent or any of his " countling agents

may apply in writing to the Returning Officer fo fTecount the votes
either wholly or in part stating the -grounds on wh I"‘l he demand

- such recount.

{3) On such an apphcatmn being made ‘fhe Retmnmg Officer

‘shall decide the matter and may allow the applicaiion in whole or’

in part or may reject it m to if lt appears ot him to be fnvolous
or unreasonabl&

. (4} Every ﬁecmxon of the Returnmg Ofﬁcer under sub~-
rule (3) sha11 be in: wr1t1ng and contain reasons thereof and shall be-
ﬂnal

(5) It the Returnmg Ofﬁcer demdes qunder sub-rule (3) to
allow recountmg or vdtes® either wholly or in part he shall—

(a) do the recounting in accordance with the rula 65;

(b) amend the counting sheet in Form 21 to the extent necessary,
after such recounting ; and .

Wi
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(¢} announce the arriendment 50 made by him.

(6) After the total number of votes polled by each candidate:
has  been announced under sub-rule (1) or sub-rule -(5), tha
Returning  Officer shall  complete ang Sign the counting sheet in

Form 21 and no application for Tecounting shal] be entertai{;_e_d there-

Provided. that no step under this sib-rule shall be taken on the
Completion of the counting unti] the candidates or their election
agents or counting agent Present at thg:_ completion thereof have

been given 1 reasonable opportunity to exercise the right conferred
by sub-rule (2)_. :

69, If on Ccampletion of counting of votes of a constituency, an
equality of . votes:is  found to exist beiwsen any candidates and- the:
addition of one vote will entifle: any of those candidates to ba
-declared elected, the Returning Officer shall forthwith deride between

- those candidates by 1ot and proceed as if the candidate on whom the
lot falls had received an additional vote, ' '

70. (1) On  the completion_ of couliting of 1s}_rszltes and signing of
results sheets in Form 22 the Returning Officer shall

(a) declare the vesults in Form 23, the candidate o whom
the largest number of valid vates have been cast, to be

oo duly elected : : ' ' '

' (b) inform the District Muymicipal - Election Officer, Election
Commission and the State Government of the vesult of
the poll. The Election Commission shall cause the names
of elected candigate published in the Officiz] Gazette ;

~ {¢) permit any candidate or his election agest or counting
. agent to take a copy of extract from, such return which shall
be prepared by the Returning Officer -after the declaration

of result. W ‘ )

Lo

acknowledgement - of its receipt duly  signed by him and immedia-tel}
sent the acknowledgement to the concerned blaces as per instryc-
__tim;, Of:.ﬂiﬁ. Election Commission, ’

. 71 (1) After completing the counting of votes in an  election the

Returning Officer shall then make into separate packets—

(a) Counting‘_ sheets in Form— ; 21
(D) result sheats in Form— : 22 '

(©); the ballot _Paper account in F orm—i8
and

(D any other papers directed by the Flection Commission ta be
kept in sealed packet.

LA
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(2) Each such packet shell be sealed with the seals of the Return-
ing Officer 2nd with the seals eiiher of the candidate or hig eleciion agent
o1 of his counting ageat who rmay be present at tae counting hall and
£ty desire to affix his seal thereon,

72. {1y The Retuming Cificer, shall then deliver or cause to be
delivered 0 the District Municipal Election Officer, at such place as the
Diuirict Municipal Blection Officer may direct—

" {a) the ballot hozes 2
(t) the baHot paper account ; T
" (o) the sealed packets referred to i'n"Rule__ 52; and

(d) all. other papers used at the pell.

_ (Z) The District Municipal Flection Officer shail make adegnate
arvangement for the safe transport of all ballot boxes; packets and other
papers and for their safe custedy. : : )

T

.73 (1) Every candidate at an election shall, either by himself or by
his elotion agent, keep-a Separate-and correct account of all expenditure in
connection with the election incirred or authorised by him or by his elec-

of declaration of the regult thereof, bLoth dates inclusive,

-tion agent between the date on which he Las been nominated and the date

Explanation L—Notwithstanding any judgemen;, order or décision of

o any cowrt to 'the,ccnirary! any expenditure  incurred or authorised "in.

connection with the clection of g candidate by a political paity or by any

T
4
o

ray

g

other association or body of persons or by any individual other than the

candidate or kis election agent shall not be deemed to be, and shall not
ever be deemed to. have been, expenditure. in cosnection with the election

dncuired or authorised by the candidate or by his election agent for the .

.burpose of this sub-rile - : , :

Provided. that sothing contained in_this Fzplanation shall afect any
Fadgement, order or decision of the Civil Court whereby the election of a
candidate has:bheen declared. void or seatside. =

. Explanation _i"I.—-«Fm-_- the removal of .doubt, it is hereby declared that .

any expenditure menrred in Tespect of any arrangemenis made, facilities.-

‘provided or any . other act or thing done by any person in  the
service of the Government and belonging to any of the classes mentioned

“in dlause (7} of section 123 of the Representation of the people Act, 1951,
Lin the discharge oL puported- discharge of his official lduty as mentioned

in the proviso to thas clause shall sot bHe deemed ” to ‘be expenditure in
congection with ihe election incugred or authorised by a candidate or by
his election agent for the purpose of this subsection. : : R

: {2} The account - shall ‘contain such particulars ‘as provided in

{3)_The total of t};;: 'se;id - expenditure shall not exc_ééd such’
Amount as specified in .rule 73, B

" (4) Every coﬁtesﬁﬂg candidate at an election shall, within thirty, -

days from the date of election of the retuzned candidate or,"if there are

more than one returned candidate ‘at the ‘election anud the dates of their

L
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elections are different, the latter of those two dates, lodre with the District
Municipal Election Officer an account of his election expenses which shall ¢

be a true copy of the account kept by him or by his election agent under
sub-rulc (}) . '

74. (1) The account of election expenses to be kept by a candidate or
bis election agent shall contain the following particulars in respect of each
item of expenditure from day to day, namely—

{2) the date on whlch
rised ;

the expcnt‘siture was incurred or autho-

-{b) the nature of the expenditure (as for e‘xamplc. travelling,
tpostage or printing and the like);

L B L

{c) the: arr.ount of the expenditure—
' (i) the amount paid ; and
(i) the amount outstandmg £i S
(d) the date of payment;. .- o !
() the name and address of the payee: ' '
. (£} the -serial number.of- vouchers, in.tase’ of amount paid ; "
h {g) the serial numbsr of blils if any in case of amount outstand ;
Jng; : .
{h) the name and address of the person to whom the amount ¢
" outstandmg is payable _ Sy i :

"(2) A voucher shall: be c-btamed for every itsm. of expenditure ~
unless frony the natute of the ca s, such -as postage,. travel by rail ‘and the
hke, it is not p,racthab!e to obtain -a voucher. -

RE)) All vouchers shall be lodged along w1th ihe account of elec- .
tion expenses, arranged. dccording to the date of payment and serially

. mumbered by the candidate or his election afent and such serial numbers

shall be entered in the account under item (f) of sub-rule (1). 4

(4 Tt shaII not be necessary to give the particulars mentioned in

f. item (e) of sub-ru]p (1) in regard to the fitems of expenchture for which -
vouchérs have not been obtained under sub-rule (2) Lo ¢

PR

75 The Dﬂstnct 'Mumupal Election Oﬂﬁcer shall, ‘within two days
from the date on. which the account of election expenses has been lodged
by.a ca.ndrdate cause a notice to be affixed to his notice board, :;pemfvmg—

v, . (a) the date on. which the account has becn ladgcd :

- {b) the® ‘fiame: Gf thc candidate’; and
{c) the umf: and pIace at whlch such accomt can be inspected.

76. Any person shall on payment of & fee of one rupee be entitled to !
inspect any such account and on payment of such fee as may be fixed by |
the Flection Co*nmmsmn in. this bchalf be. entitled m obtam attestf:d
cupms of such account or of any part thereof

i e
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Report by the 77. As soon as may be after the expiration of time specified for the

ggf‘“mﬁfiﬂ; Iodging of the accounts of election CEpenses at any election the District
Officer on the Municipal Election Otficer shall report to the Election Commission —

lodgiog of the

account of Ele- {a) the name of each conlesting candidate ;
ction expenses ; k: - .
and the deck (b) whether such candidate has lodged His  account of election -
sion of E}he Ele- expenses and if so, the date on which such account has been
ciion  Commi- 4 3 : .
ssioner thereon. lodged ; ?_nt. s mn ! S

(c) whether in his Opimon such account has been ledged within

the time and in the manner required by these rules, ¥

- (2) Where the District Municipal Election Officer Is of the opinion |
that the account of election expenscs of any candidate has not heen lodged -
in the manner required by the' Rules, he shall -with every such report
forward to the Election Commission the account of election expenses
of that candidate and the vouchers lodged along with it

. (3) Immediately after the submission of the report referred to in
sub-rule (1), the Djstrot Municipal Election Officer shall publish a copy
thereof by affixing the same fo his notice board. - '

(4) As soon as may be after the receipt of the report referred to in

sub rule (1) the Blection Commission shall consider the satne and decide .
whether any contesting candidate has failed to lodged the account of y
election expenses within the time and in the manner required by these e
Tules. : ;

=

(5) Where the Election Corumission decides that™ a contesting
candidate has failed (o lodge his account of clection: expenses within the
time and in manner required by these rules, it shall, by notice in writing,
call upon the candidate to show cause why he should not be, disqualified Y
for the failure. ’ ‘

- (6) Any contesting candidate who has been called upon to show: o
- cause under sub-rule (5) may, within twenty days of the receipt of such
notice, submit in response of the matter » representation in writing to the
lection Commission and shall at the same time send to the District Munici-
pal Election Officer a copy of his representation together with a complete
account of his clection ‘expenses if he had not already furnished such an
account. .0 ' ¢ ‘ )
(7) The District Municipal Flection Officer - shall, within five days 5
for the receipt thereof, forward to the Election Commission: the copy of
- the representation' and the account (if any) with such comments as he
wishes to make ‘thereon. ; " .

_ (8) If, after considerinig the representation submitted by the :
candidate "and the comments made by the District Municipal Election Offi-- f‘:
cer and after such inquiry as it thinks fit, the Election Commission is satis-
fied that the candidate has no good reason or justification for the failure-
to lodge his account, it shall declare him to be disqualified for a period.

; Of six years from the date of the order, and cause the order to be pub-
_ lished in the official gazette, -

Moxistim Blee. ~ 78, 'The total of the expenditure of which account s’ to be kept and
tion expenses. which is incurred or authorised in connection with an election in Munici-- -
pelity shall not exceed rupees ten thousand.

iy
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CHAPTER —V.
MISCELLANEQUS

P;“;gf‘;fig ;}i‘;’: 79. 1If, at any election to the Municipality no nomination is filed by
ilsl filed or all any candidate against a coustituency or if pomination Or nominations
nominations are - filed for any constituency is or are found to be invalid or if snck election

rejected or elec- to All any cnostituency is countermanded, the Returning Officer shall
tion is counter

e forthwith report the same to the Election Commission and thereupon
. eléction of member or members to fill any such vacancy or vacarncies shall
be held under the provision of these rules as 5001 as. possible,

Resignation . 80. (1) The time within which a persoa may resign all but one of the

finog iﬂcfc};:éltgi-‘ ‘constituency of a Municipality from which he has Ibef:n elected shall be—

f.ff,?i’°§o$ﬁtu. (a) fourteen days from the date of his election ;
- engy than one. (b) where the dates of his election are gifferent in respect of
different constituencies fourteen days from the last of those
dates. .
(%) such resignation shall be addressed to—
(a) the Chairperson of the Municipality ;
(b} where the office. of the Chairperson is for the time being
vacant or is deemed to be in abeyance, the Vice Chair
person of Municipality ; .
(e) where the post of the Vice-Chairperson is also for the time |
T being vacant or is, deemed to be in abeyance, to the Election:
Commissioner. el
(3) There the resignation has been addressed to the Electon
. Commission under sub rule (2), the Fisction Commission shall, as scon
as may be after the receipt of the resignation, sent a copy thereof to the
Secretary of the Municipality concerned,

_ﬂcigf“iag ‘{g"an' 81. When the constituency of & member elected 1o a Municipalitx :
B igunjcipali:y_ becomes vacant by reason of his death, resignation, removal or otherwise’ -
’ ' the Flection Commission in consultation with the State Government shall

fix a date as soon as conventiently may be for holding bye-election to £1
the vacancy and the provisions of these Rules shall thereupon apply
mutatis mntandis. ' ==
‘Return or For~ . 82. (1) The deposit- made~under Rule 12 shall either be returned to
biture of Can- the person making it or his legal representative or be forfeited to the State

aiciiDicposit - Government in accordance with the provisions of these Rules.

; (2) Except in case hereinafter mentioned in- this Rule, deposi
shall be returned as soon as practicable after result of the election is
declared. -

(3) If the candidate is not shown in the list of contesting candi-
dates, or if he dieg before the commencement of the poll, the depna®s afqal
be returned as soon ag practicable after the publication of the list or afier
his death to his heirs as the case may be,

(4) Subject to the provision of sub-rule (3), the deposit shall be

'?i(
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Custody of 83. (1) All ballot boxes used at an election shall be kept in such
Ballot Boxes cwstody as the Electinn Commission may direct.
and pap rs Rela- = 5, 88 e ; .
ting te Elec- (2) The District Municipal Flection Cfficer shall keep in safe
tiom, CBSEGE_JL:V'*
(@) the packets of unused bzliot papers thh LULiI‘ItCI’fOIIb attached
thereio ;
{(b) the packets of used ballot papers whether valid, tendered or
rejected : N
"t (¢} the packets of the counterfoils of used ballot papers ; ' )

(d) the packets of the marked copy of the electoral roll ;

) {¢) the packets of the declarations by electors and the attestation
of the velid votes po‘liﬁd by all the candidates.

() all oth,r papers relating to the election.

-

A

Production and 84, (1) While in the custody of the District Municipal Flection Offi-
Inspestion of cer, as the case may be, the Returning Officer—
E lect ion papers, . : . :
{2} ihe packets of unused bailot papers with counterfoils attached
thereto ; ' \
{b) the packets of nsed ballot pagers whether valid, tendered or - ™
rejected ! i

(c) the packets of the counterfoils of used ballot papers ;
(d) the packets of the marked copy of the electoral roll ;

() the ﬁai.kcm of the dec}ara ions by y slectors and the atiestation
OJ. thur brnatures . Fopn

Snall not ke cpened. and their contents sh Jl not be inspected by, , -
or produced before, any person or authouty except under the order of a
competent court,

Disposal of Ele- 85. Subject to any direciion ic the contrary given by the Electlon
ction  papers, Commission or by a competent coust or tribunal—

() the packets of mnused ballot papers shall be retained for a
period of three -months and shall thereafter be destroved by - ,L
burning #1 such maonner as the Election Commission may
direct ;

- (b) the other packets referfed to in sub-rule (1) or Rule ST
~+ - . shall-be retained for:a period of SIX- months and shall there- ’
after be dcqtrsyﬂ:, by burning ¢ .

Provided that packcts containing the counterfoils of uscd ballot
papers shall not be destroyed except with the previous approval of the
Election Commissioner. : :

(n,) all other papers relating to the election shall be retained for
a period '\f s menths and shall' thercafier be desiroyed by °
burning, . ; g
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Requisitioning ~ 86. (1) The District Magistrate or any Sub-Divisional Magistrate
of Premises, anthorised by Lim in this bebalf, (herein after in this rule referred to as

\‘l'e"i»é&% ::;::sis the requisitioning authority) if it appears to him i connection with an
R pnes  clection under this Act—
Purpose. 5 Y ; . 3
: {a) that any premises are needed or are likely to be needed for
the purpose of being used as a polling station or for the
. storage of ballot boxes after the poll has been taken, or

{) that any wvehicle, vessel or animal is needed or is likely to
- be needed for the purpose of transport of ballot bozes to or
from any poiling station or transport of members of the
- police force for maintaining order during the conduct of such
clection or transport of any officer or other person for per-
formance of any duties in connection with a such election
by order in writing requisition such premises, or as the case
may be such vehicle, vessel or animal and may make such
further order as may appear to him to be necessary or expe-
dient in connection with the requisitioning :

] Provided that no vehicle, vessel or animal which is being lawfully
used by a candidate or his agent for any purpose connected with the
election of such candidate shall be requisitioned under this sub-rule until

.. the completion of the poll at such election. *

'(2}"1"'1'1_3' requisition shall be effected by an order in writing
addggssed to the person  deemed by the requisitioning  authority to be
gwner or person-in possession of the property and such order shall be

~..strved on the person fo whom it i;,addrf:sscd-.

(3) Whenever any property is requisitioned under sub-rule (1) the
period of such requisitioning shall not exiend beyond the period for which
“such propérty is required for any of -the purposes mentioned in that sub-
rule. ’
* (@) Tn this rule—

(a) “"Premises” means any land, building or part of a building ..
and includes a hut, shed of dther structure or any part
thereof; | . .
.1+ (b) *Vehicle” means any vehicle used or capable of being used
o T for the purpose of road ‘transport, whether propelled by
- mechanical power or otherwise.

87. (1) Whenever in pursuance of Rule 86 any premises are requisi-

Foymedtof tioned, there shall be paid to the person interested, compensation of the

Compensation. amount “which shall be determined by taking into consideration the
following namely ;- : o

R . () the rent payable in respect of the premises, or if no rent is
CEE ’ - payable, the rent payable for similar premises in the locality ;

- (i) if in consequence of the requisition of the premises, the person

interested is compelled to change his residence or place of
g et | " business, ‘the reasonable expenses, if any, incidential to such
change :

iy
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Frovide that any persop intsrcstcd, Lefga 2ggriavag A
amount of SIRLensation se determinegd under thig Sub e @y anpiy
Within thirty davy from the date of order deferminfng the COmpensation 1o
the Sc:.met,:_z.-y_-'('g)_-nmfssfone.r.f’PrjncipaI Secretary {0 the Government of

ilipurg, Utban Development Department for a review, The decision of

tie S:cretaz‘y_-"C.‘ﬂmmfssioner;’Prmcipaj Secretary to the Govcmment of
'i'mpura, Urban DC'\:CIOpnlﬁﬂt Dcpartment shall pe fina],

Explanatien: In this gy Tule, the eXpression “person interesteg??
Means the Berson who wpg I actya] Possession of ‘the Premises requigi.
tioned under rule 34 immedl&tcly before the Tequisition gy where np person
Was in such actual Possession, the Owner of spcp Preniisag,

(2) Whenever in Pursuance gf rule 86 any vehicle, vessel or any

Wlmaj g fequisitioneg there shal] pe paid to (he OWner thereof ap amount

; Which shaj be determineg by the reqnisitiomhg authority gp the basis of

o | the fares or rates Prevailing in ipe locality for the hire™ of such vehicle,
T Vessel ar animal ; '

--ced upon, apq in defayi of agrécmcﬂt, n such manner as the Requigj.

. Provided further thgy any person intercstcd, being aggrieved by
the amoup; of COMmpensation determined under this sup rule, may apply
Witiin thirty days from the date of the order dctermining the Compensation
t0 the Se'crctary/Con'imissioner/Prz‘ncipal Secrctar}} I0 the Govcrnmcnt of

LTripura, Urban D_evelopment Department for review and the decision of

the Governmeht shall pe final,

Manner or Ser-
Vicing o Requi-

Hion of p e, (@) where g Person to whopm such: order i addresseq js o Corpora-
e }‘;ﬂg'ﬂes»- S  ton or Ay o the  manpe; provided for gpe Service of
A;?nfal e SUmmons in ryle o of order xxix Or rule 3 of order XXX as
o ’ the cage may be, in the firgt schedule- of the Code of Civil
. Tocedure, 1908 (Act V of 1908): a
(b) Where the Person o whom sych order js addressed 18 an jndi-
vidual =
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89. (1) Any person remaining in possession of any requisitioned
premises in contravention of any ordm made under rule 86 may be sum-
marily evicted from the premises by the Requisitioning Authority or any
oﬂ:h.er specially empowered by the Requisitioning Authority.

(2) The Requisitioning Authority or any Officer so empowered
may, after giving to any woman not appearing in public, reesonable war-
ning and facility to draw, remove or open any latch or lock or bolt or break
open any door of any building or do any other act nccessary for eﬁectmg
such eviction. .

90. (1) When any premises raquzsnmned under rule 86 are to be
released from requisition the possession thereof shall be delivered to the
person from whom possession was taken at the time when the premises
were requisitioned, or if there is no such person, to the person deemed by
the requisitioning Authority to be the owner of such premises and such
delivery of possession shall be in a full discharge of the Requisi tioning
‘Authority from all liabilities in respect of such delivery, but shall not preju-
dice amy rtight in respect of premises which any other person may be
_entitled by any law to enforce against the person to whom the
-possession of ‘the premises is so delivered.

(2) When the person to whom the possession of any premises
requisitioned under rule. 86 is to be given under sub rule (1) cannot be
found or his whereabouts are not ascertainable or has no agent or any
other person empowered to accept delivery on his behalf the requisitioning
authority shall cause a notice declaring that such prémises are released
from the requisition to be affixed on some conspicuous part of such pIGTﬂleS
and “the N()tICL ~Boa_|d in the office of the Requisitioning Authority. -

3 When a notice is. afﬁ*{gd on the Notice Board as p:omded m
sub-rule (2) the premises specified in such Notice shall cease to be subject to
requisition on and from the date of such affixing of the Notice and be
deemed to' have been delivered to the person entitled to possession thereof
anil the Requlsltlomng Authority shall not be liable for any compensation

. or :other claim in respecl of -such premises for any other period after the
:sald ‘date. :

91._ if an'j* person contrévcncs‘any order made under rule 86 or rule
80 he shall, on conviction be punished with imprisonment for a term
which may extend ‘4o one year or wrsh fine which may extend to

‘Rs. -1000/- or with both.

b

F  -CHAPTER—VI
ELECTORAL OFEENCES

-92.  Any person whe in connection with ;an election under these rules
promotes of aitempts to promote on .grounds of religion, race, caste,

- ‘Commiunity ot language, feelings ‘of anmity or hatred between different

classes of “the citizen§ of India shall be pumshable with imprisonment for
a term which may extend to three years or with fine, or with both,
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In any polling areq during the period of forty-eight kours em Ing with th
hour fixed for the conclusion of the poll for any glection in at polling
areca.

83. (1) No person shall convene, hold or attend o= oublis mestin

(2) Any person who contravenes the provisions of subrule (1)

shail be punishable with fine which may extend to two hundred and fifey
Rupees.

24. (1) Any person who at a public mecting to which this rule applies
acts, or incities others to act, in a disorderly manner for the purpose of
Preventing the transaction of the business for which the Teeting was called
shall be punishable with fine  which may extend 10 two . hundred
and fifty rupees, ; : :

(2) This rule applies to any public meeting of a political character
held in any constituency between the date of ‘the issue of a notification
under these ruls calling upon the constituency to celect a member and the
date on which such election is held. -

(3) If any police officer responsibly suspects any person of commit-
ing an offence under sub-rule’ (1) he may if reguested so to do by the
Chairman of the meeting, require that person to declare to him' imme-
diately hig Hame and address and, if that person refises or fails so to declare
his name and address or if the police officer reasonably suspects him of

- giving a false pame Or address, the pelice officer may arrest him without

warrant,

oL 95 (D) I‘:T‘ofpersoﬁ shall print .or publish, or cause to be printed or
published any election pamphlet or poster which does not bear on its face

name and address of the printer and the publisher thereof,

: (2) No person shall ‘print or canse o be ‘printed any election
pamphlet . ' Rl

(a) unless a declaration as to the identity of the publisher thereof
signed by him and attested by two persons to whom he is
personally know, is delivered by him to the printer in duplicate
and Ea e Y aa v s SR

"o =

(b) unless within 2 reasonable time. after the printing of the docn-
ment, one copy of the declaration is sent by the printer

@ where it is printed in at Agartala to the Election Commi-
ssion, and -

(i) in any other case to the District Municipal Election Officer
of the District in which it is printed.

(3) For the purpose of this rule.

(a) any process for multiplying copies of a.document,  5ther
than copying it by hand, shall be deemed to.be printing
- and * the expression “Printer’ shall be construed

- accordingly ; and- o ;




iy

P

Maintenance of
secrecy  of
voting. |

Offier, ete. at

glection not to.

act for candi-
dates or to.

influence voting.

Probibition of
canvassing .in .
ornear polling _

gtation.

Tripura Gazette, Extraordinary Issue, November 13,1995 A, D. 37

() ‘election pamphiet or poster’ means any printed pamphlet,
hend-bill or other document distributed for the purpaose
of promesiing or prejudicing the election of a candidate
or group of candidaies or any placard or poster having
referenice to an election, but does not include any hand-
bill, placard or poster merely announcing the date,
time, place and other particulars of an election meeting
or routine instructions to election agents or workers.

(4} Any person who contravenes any -of the provisions of
sub-rule (1) or sub-rule (2) shall be punishable with imprisonment
for a term which may extend {o six months, or with fine which may
extend to two fhousand rupees, or with both.

96. (1) Every of ficer, clerk, agent or other person who performs
any duty in connection with the recording or counting of votes at
an election shall meintain, and aid in mainfaining, the secrecy of the
voting and shall net (except for some purpése authorised by or under
any law) communicate to any person any information caleulated to
violate such secrecy.

; (2) Any person who contravenes the provisions of sub-
rule (1) shall be punishable with imprisonment for a term which may
extend to three months or with fine or with both.

- 97. (1) No person who is a District Municipal Election Officer,
a: Returning Officer or an assistant Returning Officer or a presiding
or polling Officer at an election or an officer or clerk appointed by
the Returning Officer or the Presiding Officer to merform any duty in

connection with an election shall in thé conduet or the management

of the election do any act (other than the giving of vate) for the
furtherance of the prospects of the election of a candidate.

-(2) No such person as aforesaid, and no member of a police

‘force shall endeavour—.

“(a) to persuade any person to give his vote at an election ;

or
(b) to dissuade any person from giving his vote at an elee-
tion ; ‘or

(¢) to influence the voting of any person at an election in
" any manner,

(3) Any person who coniravenes the provisions of sub-
-<le (1) or sub-rule (2) shall be punishable with imprisonment which

-may extend to six months or with fine or with both.

(4) An offence punishahle ﬁnder sub-rule (3) shall be
cognizable, . .

95, ‘(1) No person shall, on the date or dates on which poiil is

taken at any .polling station, commit any of the following acts within

the poliing station or in any public or private place within a distance

~-io'-of one hundred metres of the polling station. .

o




- Penalty fer
diserderly con- -
duct ‘in ormear
pelling station.

Penalty for mis-
condut af the .
Polliag Stations

gy

T

s

Tripura Gazetie, Txeraordinary Issue, Tuvembar ! & A B

(a) canvassing for votes, or
() soliciting the vote of any elector ; or
(c) persuading any elector not to vote fer any parsisulan
candidate ; or
() persuading anvy elector not to vole at ths slzovie=m o ac
(e} exhibiting any netice or sign  (other ham == =
notice) relating to ‘the election, _
(2) Any person who coatravenes the provisioms ¥ ok
rule (1) shall be punishable with fine which may exssni Tz v
hundred and fifty rupees. -

(3) An coffence punishable under this rule skram ==
cognizahle, '

99. (1) No person shall, on the date or dates on which a pz1 s
taken at any poliing Station:— .

(2) use or operate within or at the - entrance of the polinz
station or in any public or private place in the neigh-
bourhoed  thereof any apperstus for  amplifying of repro-
ducing ' the human voice, such as a megaphone or a
loudspeaker ; or Boo# '

(b) shout, or otherwise act in a disordefly manner, within or
_ at the enirance of the polling station or in any publie or
% private place in the neighbourhoed thereof; = -

S0 45 1o cause annoyance to any persp_ﬁ visiting the polling
stztion for the poll, or so as to mteriere with the work of the officers
and other persons on duty at the polling station. v

(2) Any person  who cohiravenes, or wilfully aids or abets
the contravention of the provisions of sub-rule (1) shall be punish-
able with imprisenment which may extend to three months or with
fine or with both. ‘ .

13) If the Presiding Offieer. of a polling station has reason
to believe that any person is committing or has committed an offence
Ppunishable under this rule he may direct any police Officer to arrest
such persen, and thereupon the police officer shall arrest him.

, (4) Any Police -Officer may take such stera &y ~ .
force as may be reasonably mecessary for prcvc11tff._g§2'§’ BT SN
tion of the privisions of. Subwule (1), and may seize any apparatis.

used for such contravention. S =

100. (1) Any person who during the hurs fixed for the poll at
any polling station misconducts himself or fails to obey the lawitul
direction of the President -Officer may be removed from the Polling

; station by the Presiding Officer or by any Folice Officer on duty -or
by any person -authorised in. this behalf by such Presiding Officer,

D i e e PSP S



B L o O U

L et i

b I WG et Sl
d

i

s(—’\,au

B

Breaches of
officials duty in

connection with

EIeCﬁGn: i

Penalty for
Govesnment::
Servents
for ascting
as Elecion

Agent,  polling
Agen, Or cOT-

nting, agent..

Remoyal. - of
ballot  papers
from polling
station to be.
an.offlence -

Tripura Gazetie, Exiraordinary Issiue, Movember 12,1595 A. D, 39

(2) The powers conferred by sub-rule (1) shall not be
exercised s0 25 {0 prevent any elector who is authorised/entitled to
vote at a polling station from having an opporiunity of voting at
that station.

) (3) If any person who has been so removed from a polling
station re-enters the polling station without the nermission of  the
‘Fresiding Officer, he shall be punishable with imprisonment for a

term which may extend to three months or with fine or with both,

(4) An offence punishable under sub-rule (3) shall be
cognizable,

101 (1)If any person to whom this rule applies is without reason-

able cause guilty of eny act or omission in breach of his official duty,
he shall be punishable with fine which may. extend to five hundred
rupees. o
(2), An  offence punishable under sub-rule (1} shall he
cbggiZable, _ :

" (3) No suit or o‘ther'legal‘ proceedings shall lie against any

. such-person for damages in respect of any such act or omission as
~aforesaid..

. (4) If the persons to who-'this rule applies are the District
Municipal Election Officérs, Returning Officers, Assistant Returning
Oificers, Fresiding. Officer, Polling Officers and ‘any other person
appointed to perform any duty in connection with the receipt of
nominations or withdrawal. of candiddtures, or the recording or
counting of votes at an election and the expression ‘official duty’

-shall for the purpose of this rule be construed accordingly, but shall
¢ not include duties imposed otherwise than by or under these rules.

102, 1If any person in the service of the Government/Central or
State or the Tripura Tribal Areas Autonomous Distriet Council acts
in as’ an’election agent or a polling-agent or a counting agent of a
candidate at an election.he shall be punishable with imprisonment
foria term which may extend to three months, or with fine or with
- 103. (1) Any-person who: at, any election fraudulently takes, or
atiempts to take a ballot Paper, out of a Polling Station, wilfully
‘aids or abets the doing of any such act, shall. be punishable with

“imprisonmient for a term which may extend to one year or with fine

which may extend to five, hundred rupees or with both.
2) If ‘the -Presiding - Officer of ‘a Polling Station has reason

‘to-believe .that any persen is.committing or has committed on offence

punishable under sub=rulé (1); such officer may, before such person
leaves the Polling Station, arrest or direct & Police Officer to arrest

© -'such: person- and "search‘f'sugh ‘person or cause him to be searched by
- auPolice Officer.. . v ;

[SRRE. {1
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Provided that when it ig necessary to cause a WOINER 1T e
searched the search shall be made by another wWomen with strict cszn-s
to decency, )

(8} Any hallot Paper found upon the person  arresied nn
search shall be made aver ior safe custody to a bolice officer by ths
Presiding Gffieer, or when the search is made by a police officer shall
be kept by such niicer in safe custody,

(4) An offence punishshle under sub-ryle (1) shall be
cognizable, :

04, () A person shall be guilty of an electoral offence if at any
election he, :

" {a) frauduently defaces or fraudulently destroys any norai- -

nation paper; or

(b) fraudulently defaces, destroys oi'_ removes any list
notice or other document affixed by or under th
authority of a Returning Officer ; or

e

{c) fraudulently defaces or fraudulently destroys any ballot
paper or the official mark on any ballot paper to any
declaration of identity or official envelope used in connec-
tion with voting by postal baliot; or

(@) without dye authority supplies any ballot paper to any
' Person or receives any ballot pPaper Irom any person
or is in possession any ballot paper; or

(e) fraudulently puts inte any ballet box anythink other
than the ballot paper which he ig authorised by law to
put in; or -

(¥) without due authority destroys, takes, opens or otherwise -

interfers with any ballot box or ballot baper then in
use for the purposes of the election ; or

(@) fraudulently or without due authority, as the case may"

be attempts to do any of the foregoing acts or wilfully
alds or abets the doing of any such acts,

(2) Any person gi:ilty of an electoral '.offence under this rule s

shall—— »

(@) if he is & Returning Officer or an Assistant Returning
Officer or a Presiding Officer at a Polling Station or any
other Officer or Clerk employed on official duty in
connection with the election, be punishable with
imprisonment for a term which may extend to two vears
or with fine or with both,

(b) if he is any other person, be punishable with imprison-
ment for a term which may extend to six months or with
fine or with both. :

R mcagicbin .
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(3) For the purposes of this rule a person shall be deemed
fo be on official duty if his duty is to take part in the conduct of an
election ar part of an election including the counting of votes or to
be responsible after an eleetion for the used ballot papers and other
documents in eonneetion with such election, but the expression

‘official duty' shall not include any duty imposed otherwise than by
or under these rules.

{4) An offence punishable under sub-rule (2} shall be
cognizable, -

105. (1) The State Government may issue such general or special
direction as may, in its opinion, be necessary for the purpose of
giving effecet to these rules, or holding any election under the Act.

(2) If any difficulty arises in giving effect to the provisions
of these rules, or in preparation, revision and correction of Electoral
Rall or in haolding any election, the State Governiment if occasion
requires, may by order, do anything not inconsistent with the
provisions of the Act and these rules, which appears to it to be
necessary for the purpose of removing the difficulty. '

By order of the Govetuor,
LALVOHLIANA

. 'Secretary
Government of Tripura.
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' Naltional Parties
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. 1. Bharatiya Janata Party
2. Communist Party of Indig

3 Communist Party of India (Marxist)

E L _ 4. Indian Nationa} Cnngress
5. Janatz Dal
; 6. - Japsta Party
7 Samatd Party
Table—11
« ( Symbols reserved for recognised State Pazgies
"Mame of State Party Symbe. -s I
R N
1. Revolutionary Secialis: Party Spade and Stouar, -
2. Tripura Upajaii Tubs Samit Two Leaves.
FIRST SCHEDULE
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2. Boat 14, 3xasdx withing circle
3. Cart . 15, Tiza:
4. FElephant 15, Two cltivaizrs revuroiog after
. Cotrzz oo
5. Plough 17 Beouncy
6. Horse ’
7. Ladder
8. Lion
9. Pot
i0. Rising Sun
11. Scales
12. Spade
k]
Zan 3
. 2



il

P TR, e ik e, b e

e e

L

g

o
)

Tripura Cazetta, Extrzordinary Tssue, Movember 15,1925 4 D, £3

FORM—(1)
( See Rule(12) )
Notice is hereby given that—

(1) An electionistobeheld of a2 MembPEr (0. 1viviiveris vrevanerans Municipality from

constituency No...........which is a general constituency/const ituency reserved for Schedule ed
Caste/Scheduled Tribes/Women *.

(2) Nomination papers may be delivered by a candidate or his proposer to the
Returning Dﬁiccr,(&ssmtant Returning Officer (designat:on) RTINS . |
. ... - v e between
11 00 a.0n. a}nd 3 p.m. on any da}‘ (othcr tban a leblIC hohda}) not. ]ater than the
{3) Form of nomlnatlon paper may be obtained at the place and time aforesaid :
(4) The nomination papers will be taken up for scrutiny at. (Place) ..oeeeereooieieeeens
Lo SRR DA MOROMOIE - | {1 [-) FRSH ;
(5 ~otice of withdrawal of candidature may be delivered by a .candidate or his
election agent (who hias been authorised in writing by the candidate to deliver it to either
of the officers specificd in paragraph (2) above at his office ‘before 3 p.m. on the (date)......

........ Mremwmatatdatigsiamnna bt iann

(6) in the event of the election being contested the poll will be:taken og.................

TSN . -0 TR 11 1s O wisvdeaie v OMES 5, ST e mrmsans
" Place _ ) s :
Date Returning Cfficer

* Strike off the inappropriate alternative.
b

FORM (2)
(See Rale 1372))
MNomination Paper.

1 nominate as a candidate for clection to the... .. ... cees e e Municipality
from the constituency No... ... ... which is a general Conatxmcncy}Comtl.uency reserved
for Scheduled Casta{ScheduJad Tr1 bes/Women.

Candidate's name... W B R :

His/Her postal address... o v i
Hig/Her name is entersd at Serial’ No. ... ... impart No, .. .., _'...sub-pa.rt...
of the electoral roll for the Constitwency No, ., ... ... of.. .. .. .. Municipality,

Date... ... ... ... (Signature of proposer)

-

T the above meuiioned candidate assent to this nomination and hereby declare—
a) thatl have completed... ... .. .. .. yearsofape:
b) that I am set up at this election by... ... o part};;
'Ic::J that the symbols I have chosen are, in order of preference ;

d) that except this nomination, I have not given assent to any other nomination

from any oflier coostituency for election asa member of Municipal Council/Nagar
Panchayat,

) e} that tothe bast of my kncwledﬂe and belief I am qualified and pot chs-
: ‘qual:flcd for being chosen to fill the seat in the Municipal Council/Nagar Panchayat.

S
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i further declure that I am a wmember of the... ... Casts Tribe whichisa
Scheduled Caste/Tribe of the State of Tripura. A copy of Seheduled Caste Scheduled Tribe
gertifieate issued in my favour is enclosed.

Date.. i s o (Signature of Candidale)

Strike off the inappropriate alternative.
(To be filled by the Returning Officer)

Serial Nov.s  +ee ... of NOMIALION PADET. .. wov .o <or =eo This cominatioa
was delivered to me atmy officeat. .. .. . o e (hours) 00 . ..o -o (G212)
by the candi datefproposer.

Dateoe  wee orr e Returning Offlcer.
Perforation

Receint for Nomination paper and Notice of Serutiny 4 to be handed ovev ¢
the person presenting the Nomination papet ¥
Serial No. of Nomination Paper...

The Momination Paper of... e T e e G EeE el Dlgiaaes
for election 0 ... v eee wee e wm e ese a wee see .. Municipality from the
Constituency NO,... v e ser wae eesesses e e e was delivered to me at my
office ‘@b a5 i e e e e mw s sl ge DHOMEEY BB e b o [datR) .
_by the candidate/proposer. All nomenaton papsrs will ‘be taken up for scrutiny on
(dare) s Svi e e e b owes s e e Bl e e e e we e hours o !
Bhii nen Gun i e s e s o eed e e (EIGGE)
Date : " : . Returning Officer.
FORM (3)
{ See Rule (21) )
) Notice of Nomination \e :
Blaction T0.5s wu me aw s w0 see ges e e s el gl Municipality from 5.
. CONSHEUENEY NOu... s wve wee sor wer wee mas ree e which is a general constiteency/ :
| Conatituency reserved for Scheduled Caste/Scheduled Tribes/Women. o8

Nofice is hareby given that the following nominations in respect of the above slestion
have been received upto 3.00 .M. to-day. ’

S1. No. of Nameof ~ Name of Address Name of Electoral Rolf
Nomination  Candidate father/ _ proposer nuember of
paper. i " hushand. Proposer.

1 2 3 4 3 6

e
-

‘:i)‘ajte-, _ .._, T s Returaing Q_ﬁﬁcer‘




45

P

Tripura Gazette, Extraordinary Issue, Noveraber 18, 1995 A. D.

Election to ...
constituency No,...

45
FORM (4)
( See Rule 23 (1))
List of validly Nominated Cardidates.
cer see o« Municipality from

‘Coastituency reserved for 3

whlch is a general Constituency/

huduled C‘as'eq,!Schedulud Tribes/Women.

#y
No.

Nﬁmg of
Candidate.

Name of father/
husband. '

1

R

Address of candidate.

3 4

ki
2.
3

4.

Election, to

-constituency No,..

To

Returping Officer.

© 7 FORM/ (5)
" "(See Rule 24 (3) )

e vee wee e e e . we  Municipality from
v ... whichisa general Coanstituency/
Constifueney. merved for Scheduled CastasfSeheduled Trlbestomen.

The Returning Officer,

I ..

FPlace —
Date —

v

(date) ...

Placs i—
e Datere o o

oo

i

s

Signature of Candidate.

“Receipt for Notice of Withdrawal

(To be handed over to the person delivering of Notice)

The Notice of withdrawal of candidature by ... ...
a candidate for the election to the - ...
was dchvcred to me by the

saa

at my office... ...
<. (houry ... e OB

aaa (ET) e e

Returning - Officer,

v’ - eee 2 candidate
nOmmaved at the above election da hcreby zive notice that I withdraw my candidature,

T T
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1,

FORM  (6)
(See Rule 24 (4) )
Notice of Withdrawal of Candidature,
_ Election to the =« . Mumicipaiity
from the constitwency No, T S wE. e we WhiER {ppensra]
constituency/constituency reseived for Scheduled Caste/Scheduled Tribes/Women.

‘Notice is hereby given that the following candidate/candidates at the above election

have withdrawn hisfher/their candjdzﬁure;‘candidaturas today.

S, Name of ~© | page e Remarks, %
No. Candidate Candidate
st ———— e T —_—— ‘)'
1 2 3 4
B . T . —
I .
2. ,K'r
3.
4. -
5.
6, L1
Place — . ; - ;
Date. :— | Returning - Officer.
*Sirike off which is inappropriate.
FORM (7)
; A See Rule 25(1) )
 List of contesting Candidafes , o, =
. Election to the,,, .. ; Cto e e Miinicipality from  the
Constituency No.. ., -+ ...which is Genéraj Cbnstimeﬁty,r'é;c’-ﬁstitucncy reserved for
Scheduled Cas tes/Scheduled Tribes/Women. . :
_Ef o Nﬁ;l:e f.Jf Candidate, Address of ¢+ Symbol
. No. | , Candidate. . allotted,
P 2 i 3 ) 4
1.
2 ‘
3
3, h s '
4.
3.
6.
Place - :

Dide: 200000y Sigoature of ‘Returning Officer.
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( See Rufe 26(1 )

Appointment of Election Agent,

Election 1o the..,
(féﬁstitucncy No...

e

To

. The'Returning Officer, -

I

5 e e fen sua ey

above election, do hereby appoint ...

e fray

glection.

_ Place ;

Date

Place

- Blection tothe - ...
To
The Returning Officer, -

L i i

SPlagg s o

Date

Y

-aceept the above appoiniment, .

. (See Rule 26 (2) )
Revocation of Appointment of Election Agent.

- Municipality from the

.. @ camdidate at,

wn of

--» s my election agent from this day at the above

faoage

e & gna'tﬁre of Candidate,

Al

o4 v

Signatore of Election Agent,

1

L

- Municipality from the Constittency No... .. ...

i Fiad
ioad cet

a candidate at the z-llﬁove e.lecti,?n hereby revoke the
- .. my election agent,

potpak

Signature of Candidate.
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FORM (10
( See Rule 27 (1))

Appointment of Pollirg Agent,

Eelection o the s e e ... Municipality from the
Constituency No ... ..

L ..

ske sy

“twssse e e A candidate/the elaction agent of

who is a candidate at the above election do’ hereby appoint s s oF .

torowe e e L asa polling Agent and appoint o mues e v W RS
as relief polling agent torattend Polling Station No.
at (Place) .., o e e . fixed for the poit,
Place : ’

Date

Signature of Condidate/Eelection Agent.

I agree to actas Polling Agent, .
Place : date : Signatore of Polling Agent/Relief Polling-Agent.

Declarati_on of Polling Agent fo be signed before Presiding Officer - .

T hereby declare that at the sbove election T will not do anything forbidden by Rule 45
of the Tripura Municipal (Conduct of Election) Rules, 1994, which I have read/has been
read over to me. S

Date : wignatmje of Polling Agent/Relief .
o M B ” Polling Agent..
Signed before me.
Date "'.Signature of Presiding Officer.
FORM (11)

_ (See Rule 27 (3))
. 'lfiévo;caitién of Aﬁpointment of Polling Agent,
Election to the ... o -«» Municipality
. fromthe _Consﬁfue;qcqu_.l.,_:
e Sl TR,
The Presiding Officer, _ 3.
I -« & candidatefelection agent
B e Y e T o e B atthe above election hereby revoke
the appointment of ... ... aeww e .. polling Agent/Relief Polling
Agent «s. 4t the Polling Station No. ...
&t .. L L a  L(Place). '

Place : .
- .. Date: .. Signature of Candidate/Election Agent,

e - S
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FORM (12)

( See Rulz 30 (@)}

Declaration of Election when geat is uacontcste:d.

Election to the
from the Constituency No-

for Scheduled Tribes/Scheduled Castes/Wemen.

In pursuance of the provisions contaioed in sub-rule (by & () of rule 30 of the
‘Tnpura Municipal (Conduct of Election) Rules, 1993 I declare that

{name}. ..

.. Municipality

5 whmh-x gem.m\ COll:)IIYUE:DGnyGDSﬂmchy reservad

(add:ess)

ha‘s been duiv ciected to 6ill the seaﬁ in the sald Munlcmahtv fw; 1 the above Censtitusncy.
Tie;She ig/is not a member of the Scheduled Castes/Scheduled Tribe,

Place :
Date :

FORM (13)

(Sec Rule 343
Ballot Paper.

Constituency No. ...

Blectoral Roll Part No....

Serial No. of voter

gign#ture Thumb meressmn cf voter

Signature of Returning Officer.

Municipality

Sub-Part No....

Perforation

Wame of Mumclpahty g am o

Conpstituency NojYear GEN/Bye

Name

Symbol

EESEEEE S

SEEEEEEEESEEES

EESEEEEEEEEE5E

EEEEEEEEEEEEEEEE
S S e

EEEEEEEESSEEEEEEE
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FORM 14
See Rople 2101
Application for Casting of Vote by person on election duty.
To

The Returning Officer.
Municipaiity Constituency No, ... ..

e e

Iintend to cast miy vote af the edsuing eleclion to the Munig pality to be taken at Poll-*
. : Municipality.

ing Statiom No. 1
in part No..,
in the electoral roll of constitbency’

Municipality.

My name i§ entered at Sl No. ... ...
sub-part No...

I have been posted on clection duty and produce, berewith; my letter of appointinent.
I request that a Ballot paperfpapers for election to' Municipality may beissuéd to me

to cast niy vole.

&

Place :
. Yours faithfully,:

“ FORM.-15

(See Rulg 42(Z) (=)
List of Challenged__\’étas
" Hlection to the Municipality
from the ... .Constituency. MName and No. of
‘polling Station

rn T bae

Serial Number of Signature of impression

$l. No. Name of Vgter.
Voter'sname in  of the person Challenged.:

of entry. "“Part/Sub-part
No. that sub-part,
Ty UFF R o e B oy s By 5

1.

g

3

4.

5.

o




ne
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I8 e : EEFSA, S S ey
Address of the Name of identifier Name of challenger - Order of Sigoature of Challenger
person chaile- i any. pressiding  on receiving refund of
nged < Officer. deposit.
JRPRTESEC [pu—— 3>
1 & - 3 4 - 5
1:
2.
' 3!
: : 47
; &, ]
1 ] o 5“-
v/
B &
8
Place': :
Date " Signature of Presiding Officer. *
k. FORM—16
(SeeRule’ 45(1) - |
Gy i
_ _
Dedlarstion by the Companion of Blind/Infirm Elector. |
o Elettion to the Municipality from Constituency NOv.. - v’ on i | }
e i T ... ...No: and Nameof the Poiling Station {
P f i -ve ...o . aen aan anva il.
The G e ...Son of... }
cetged ...resident of i
|
i (ay have not acted as Companion of any other eieciors at any polling Station today, the - J
(&) will keep secret the vote récoded by mé on bebalf of ... '
: |
.
}
i Signature of the Companicn }
L9 ;
.' |
: . _ I
Full Address ro be given. |
At |
|J
A ey e Sy OSSR e R <) ﬂ
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FORM - —14(A)
(See Rule 46(23)
List of Blind and Infirm Voters

g S Ay T

Election to the... e REmmistantoe
Constituency No... ...
No. and nams of Polling Station
PatifSub-part Full name Full name of Address of Sigrarurs ::‘_
No. & 51. No. of voter. companion. companion compagion
Voter. i
1 2 3 4 g
1.
2.
3.
4.
e
6.
Date... ... .. . .. Signature of Presiding Officer,
FORM —17
(Bee Rule 43(2) )
b List of Tendered Votas 3
Election to the... ... Municipality
from the Constituency No... . ... R
No. and name of polling Station... e
Part/Sub-part Address of  SLNo.of Sl No. of et
No. &8I Ne. Yoter. Tendered bailot paper  thumb impression
and ndme of hallot issued to the _ of persom tender-
Voter. papet. person who ing wvote,
i has already
voted.
1 ; 2 3 4 5

1! =
2.
5
4.
5
&.

Place... wa Signature of Presiding

Officer.
Date...

e U SRR S D)
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FORM NO. 18
(See Rule No. 51 (1)}

Ballot Paper Account

PART—I

Flection to the P
from the Constitueacy No.
No. and name of Polling Station...

... Municipality

e aew

3

Serial
Froin

Ballot Papers received
Ballot Papers unused
(a} With the signature of
the Presiding Cfficer,
if any, and
(b) Without the signature
of the Presiding
Officer '

Number

to

Total

Numbers

]

Total (a +b)

Ballot Papers issued to
Voters at the Polling
Station.. (3 = 1-2)
Bailot Papers issued to

vgters but not inserted
into 'the ballot Box.

(a) Ballot Papers cancelled
for Violation of Voting
procedure under Rule 45 and
() Ballot Papers cancelled
for any other reason

(c} Ballot Papers used as

T

tendered ballot Papers

- ' Total (a+b+c)

Baltot Papers to be found
in the Ballot Box (5 = 3-4)

Date ;

Signature of Presiding Officer.
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PARTII
Resuit of Ceunting

D e e

Sl No. MName of Candidate Pvumbt.r of \a.ld \.,ﬂ:c_'r o

PO e

L.

—

R e e e e

2.
3.
4.
3.

e P SIS

(:I} Tota] N a of valrd votes cast : )

TS e = e Sl SR
(h] Total r.:umber of rejected ballot papers

N e = Lo

II Grand total (a. (a+b} : . o

Whether the total number of ballot papers shorm against item No., III zabove
tallies with the total showd dgaifist fter No. 5 of Part-Ior any discrepancy .
is ﬂonced betwaen these two totais

Place: | s
Date: -~ .. .

Signatere o7 Counting Supervisor.
~; . ;.
Place :

Date : " Sienptwre of Retuming Offeer. 1

FORM-—19
( See Rule 592y =
Appointment of Counting Agent
Election 1o the... HE e owe oams e g Moz ginaly
from the Copstit nency No....
To
The Returning Officer,

waw Fye L -

E]ectxonAgent of... S =, ; R e Tz 30 o= o2

caud;date at the above election, dn hei-ehv amomt

i v {name) of - -s 5 -

' (addresa} as counting agent 1o aticnd coumm of Yoies at.._
[ B --(Plaee fized for counting).

Signature of Candidaz‘e:ELecﬁm Ammr

T agree to act as Counting Agent.

Sicaature of fCounnrg Apeci
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FORM—20
( See Ruie 59¢4) 3
Revogation of Appointment of Counting Asent,

Election to the... - Municipality
from the Constitnency No...
To
The Returning Officer,
I T e e F L L(name), a candidate/

Ek;ction Agent of ... e =+ ...{Dame), whoisa
candidate at the above election, hereby revoke the ippointment of... e
tno e ew e e o(name) Counting Agent .., .

(Place fixed for Counﬁng}. i

Places s

v

- ) Signature of Candidaie/Tlection Agent,
FORM-—-21
(See Rule 62 (3) ) %

Counting Sheet for Counting of Vciﬁ;? Teceived
. in sealed cover, o

Election {0 the ... Y § o -~ Municipality
from the.Constituency No.., R 1
No. and name . Total qumber of .No. of valid No. of rejected {
of poiling sealed covers “ballot ballot papers. :
Stations Teceived. papers, [
—— S e - = _ J
1 2 3 . sl
i
1. f
i
2. J
3. 5 |
|
Name of Candidates Total votes secured by the Candidateg, '
] 6 ]
A . B - {2 s eaE¥ T B f
- e !
S - .l
Grand Total ) .J
R .' = 7 |
Place... ... Signature of Counting Supervisor ','I
1
- Date...% 5 san S --- Signature of Returninz Oficer. ?
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FORM—22
(S=e Rule 70 (1) 3}

Result Shest

Election £0 the...iv i iiitimns s e eenee s ves e ian e MEUDT Gl D 2E T
from the ConsHLUEICY NO . iere aves oreuin i ieemesienesses eesmasaiasens

LR 0T BOlleyrnnranee . copmsamsssnssennsm dmt e s s S e S S SRR

SO

No. & Name  No. of ballot  No. of valid = No. of rejected . No. of tendersd -
.of polling  papers found  ballot papers.  ballot papers.  voles,

Station (s) in ballot box :

{es)

1 2 3 4 5 '
" Votes securcd by fie Candidaes, | |
= ——

6 i :: jl:

. o : )
A B c D E  TOTAL.
4 r
}“;.
Flection Duty Yotes -
» Grand Total
o 'ﬂ)'
o e e
FIEEET oo S S : Signature of Returning Oficer.
‘L
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‘FORM-23
( See Rule 70(1) @))

Declaration of Election Result when seat is contested

-

Election tothe,.. .., -~ = o sl s e L Munidipality
from the = . . -..."Coijstit_ucm:}' No. .., S aE e

\In pursuance of the Provisions contained ta zules T041) (a) of the Tripira Municipal’

Fl
»

. _ ww Lo an .- has beén duly
' the 'Saidl\'_[uufcipa-l_it?from the “above Constitugncy. ‘Heshe is not a member of the'
- . S_c!'le'q:ﬂcd Castes;| cheduled Tribe, - . . : 1 d b

o (uame) ... b 5 i e -Address

., -

: =

"Place... ;

Date,., S o o Foni Sighatﬁre of Rémtiﬁng Officer,

“{ See Rule 70 (2}) - " i
§ e ) . .+~ Certificate of Election ' " & T

- L'Returning Officer .. | .- CURNRE ... Munieipality _

. )"hereby certify that T have 6n_thcj o o sy e ;i'a}'- of

= w5 e o sea? e e, . wel® i T Faee L =
! - declared SheijSrimati .. . T N = S
i of . BER e sy D et et have besn duly elscted
to the Coastitusncy No. = s s e gl o« 8w
Municipality, - R 5 ' e _
¥
L Signatitre of-Retu};ﬁiRg Officer
" > ' {Seal)
£ ? o '
o Place.. .. - G 7 " , R , 8
v . Date.. T e 8 ; '
sy 2
- - Yo = ar
E © ' Printed at the Tripura Government Press, Agartala, - ) 4

(Conduct of Election) Rules, 1995, [ declare tha:. .. e : 7

elected Jo fill the seat in - -

e

ot
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GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT -

NO.F14113-UDD/2000 Dated, Agartala, the 11"  October.2000
NOFIFICATION

[ exercise of the powers conferred by Section 274 of the Tripura Municipai
Act. 1994, the State Government hereby makes the following rules to amend the
Tripura Munuicipalities (Conduct of Election) Rules, 1995, namely :-

i (11 These rules may be cailed the Tripura Municipalities (Conduct of
Election) ( First Amendment) Rules, 2000. )

(<. They shall come into J’orce at once.

¥ In the Tripura Municipalities (Conduct ofEiectiog,) Rules, 1995 (herein
afer referred to as the Principal Rules) after sub-rule {(2) of rule 3 the following
sub-rule shall be inserted, namely :-

“(3) The Retuming Officer, Asstt.Returning Officer, Election Authority, Asst.Election
Authority and any other officer appomnted under these rules and any police officer
designated for the time being by the State Government for the conduct of any
¢lection shall be deemed to be on deputation to the State Election Commissioner
for the period in which they are so employed and such officers 2nd staff during
that period be subject to the control, superintendence and discipline of the State -
Election Commissioner”. -

3. Inthe Principal Rules the following rule shall be inserted after Rule 3, namely :-

3
“3A State Election Commissioner may nominate observers who shall be the officers of
the Government 1o watch the conduct of election or elections in a constituency or a group of
-onstituencies and to perform such other functions as may be entrusted to thern by the State
zlection Commissioner™,

. In the Principal Rules, -

{i) after sub-rule (1) of rule 13 the following proviso shall be inserted namely :

" Provided that such person shall not be entitled 1o be 2 candidate for election

from more than two constituencies™. S




- ——

-"w-'

ha

(i) after sub-rule (2) of rule 13 the following new sub-rule
shall be inserted, namety :. '

Political party shan ol by deemied 10 e duly

; “(3) A candidate not set up by o recognsed
¢ss the nomination Paner 5 subseribed by 5

fuminated for election from 4 Cconstituency un}
-PrOposers being electors of the constituency ;

Provided that nomination fony M2y be prescribed by the Siate Elecuan Commissione, in
keeping with the format in use for nomination of candidates for electjon o State Assembly™,

5. In the Prineipal Rules, below sub-rule (2) of myje 15 the faHowing proviso shall be nseried.

ramelv - .
" Provided thay the State Electiog Commissicnar LD notify before CVery
general election revised Schedule of the symbols Keeging in view updated list or
frec symbols notificd by the Election Commission of Indiz which may be choscn
by the candidares n the election i constituency.
. in rufe 20 of (e Principaly Rules. for the figure “Rs 250, wd CRs 12574 the figures

“Re.S00/ ang “Rs.250/- shall be respectvely be substituied.

2-rule (3) the folloxi-in}.; SuUd-rizle shail he Subsituled,

-“(BJ For the purpose of listing the names under sub-rule(]) | the candidutes shall be Classified

as follows, namely :- _
(a} candidates of recognised Political Pasties : _
(k) the candidates of registered Politjca Parties other thap those mentioned in

Clause (a),
{c) other candidates.

F

The names of candidates in each Lategory shall be amanged in the order as specified above in
Bengal; alphabeticat osder of 1 other language as the State Election Commissioner may

direct and the addresses af the cofitesting candidates as. given in the nomination papers
Wgether with such other particulars as preseribed in Farm 7. Alphabetic order shall be

deterntined with reference 1o the names of the candidates and ot with reference  their

Surnames,

In the Principal Rules, - in rule 33 the fo_'Efowing Proviso shall ge inserted, namely :-

“Provided that whers the paper seal is
Officer shalt affix his own signature on thé paper seal and obtain thereon the signatures of
that the procedure as the



LeF

9. le'the Prncipal Rules, afief ulé'33 the {ollowing new rule shall be Inserted, namely ;-

"3 The State Eleetion Commissianer may, if he considers it expedient 50 ta do, direc
that eleetronic vouhg machine used fop conduct of Padiament o Assembly
Election may also be used for conduet of election of amy municipality or any
constituency or any part thereof  subject 1o permission, where necessary, and

tollowing the procedure prescribed/determined by the Election Commission of

India™.
0. 1o the Principal Rules, the following proviso shal] be inserted below sub-rule (4) of ruje
37, namely ;- ‘

“Provided that in the case of use of ballot box of 4 partcular design the precedure for
preparation of the ballot box for the poll and sealing of the ballot box og
cowpletion of polf shall be such as the State Election Commissioner may direct,

LLo da rule 39 of the Principal Rules, afier sub-rule {4) the following sub-rule shajt be inserted,

namety -
(5} For the purpose of identification of an elector, the wdentity card, if any,

supplied to him by the Llection Commission of India may' be 2ntertained by the
Presiding Officer concerned. ‘
o

12, In the Principal Rules, in e 80 —

(i) the existng marginal note sha!l be substituted by the words “Registration erc™ :
(ii) after sub-rule (3} the following sub-rule shalj be inserted, namely :-

(43 (i) The Chairperson or other authorities mentioned above may on receipt of the
(1) of Section 59B accept the same and declare the seat vacant

resignation under sub-section
14 days as specified in that sub-

and on fallure of the member to submit resignation within
section declare all the seats vaeant in Form 25,

pt of the resipnation under sub-section (2) of

(1) The Chairperson may on recej
oluntary accept the resignation

section 39B and if satisfied that it is genuine and v

and declare the sear vacart in Form 26. _
(m) . The Chairperson if satisfied that a member has remained absent from three

Consecutive meetings avithout permussion of the Chairperson as provided in sub-
section (3) of section 598, declare the seat vacant in Form 27,

{iv]  The Chairperson or other authorities on receipt of information about resignation
under sub-section (4) of Section 39 B shall record such information and on
failure of the Member to resign within 2 days under that sub section from the
membership of Loksabha, Rajyasabha, Tripura Legistative Assembly, Tripura

P
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’ Tribal Areas Autonomous District Council, Panchayat or other local authority declae
the seat in the M icipality vacant in Form 28

13, In the Prineipal Rules, for the existing Forms 2,3, 4 and 7 the following new forms
bearing the same number 2, 3, 4 apnd 7 as given in the annexure shal] respectively he
substituted. :

By order of the Governor.

£, Chakraborti )
Counnissioner-cum-Secretary,
Urban Development Department.



GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

o5 A9+
NO.F.14(2)—UDD/DUD/2015/’5:’5'1Y?6" ~Dated, Agartala, the ™ Aner 201c

In exercise of the pPowers conferred by Section 274 of the Tripura
Municipai Act, 1994, the State Government hereby makes the fo!fowing
Rules, further to amend The Tripura Municipaiities (Conduct of Election)
Rules, 1995, namely -

) i1 Short title and cOmmencement -

£1) Thesg ryles may be called the "The Tripura Municipaiities
(Cenduct of Election) (209 Amendment) Rules, 2015"

(2) They shalp come into force on the date of thelr publication
in the Official Gazetre.

2 Amendment of Form - wa5" Y267 vagm & 28 .
(i) In Form-»ps5~ of the Tripura Municipalities (Conduct of
Election)(1st Amendment) Rules, 2000 (hereinafter referred
to as the ‘Principal Rules”), the expression

" "Chalrperson~.. Nagar Panchayats / Agartalz Municipat
Council”, shal be substituted with the expression "Mayor /
Chafrperson.-....__.. Municipai Corporation / Municipa! Councij
/ Nagar Panchayat_”. N

(ii) In Form-»2g~ of the ‘Principal Rules’, the expression
“Cha:’rperson” ......... Nagar Panchayats / Agartala Municipa!
Council”, shalt be substitg_ged with the expression "Mayor /
Chairperson.....,....Munfcipa‘( Corporation 4 Municipaj Council

/ Nagar pa nchayat”.

T



(iii)

(iv)

In Form-v27~ of the ‘Principal Rules’, the EXpression

“Chairperson... (Name of Municipalf-’:y}”, shall  be
substityuted with the expression "Mavyor {
Chairperson..... Municipal Corporation / Municipal Couner

/ Nagar Panchayat”.

In Form-m28* of the ‘Principal Rules’, the €Xpressicn

“Chairperson... (Name of Municipalfty)", shall ke
substituted with the expressicn "Mavor g
Chairperson..........Municipaf Corporation / Municipa] fourer

/ Nagar Panchayat”.

By order of the Goverror,

e I '{E’)"Nxf gt

“ ( Smt. Purnima Das )
Deputy Secretary to the

Government of Tripura



